
RATIFIED MINUTES OF MEETING No.12l16 OF NORMS COMMITTEE-I (DES-I SECTION)
HELD ON 15.09.2015

Please Note

(i) In certain cases the decision of the Norms Commiffee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concemed firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may also be referred to by
the concemed firm and may be responded accordingly.

The meetingNo. l2l16 of theNorms Committee (NC-l) forthe licensing year2015-2016 was held
on 15.09.2015 underthe Chairmanship of Shri J.M. Gupta, Joint Director General of ForeignTrade
to consider the applications under Duty Exemption/Remission Schemes (Chapter-4) of Foreign Trade
Policy 2015-2020ftlandbook of Procedure Volume-I. The following Members of the Committee
were present in the meeting: -

Sl.No Name of the representatives &
their Designation

Room No. Telephone No. Department

l Sh S.K.Jain, D.0. 428A 23063321 Extn.3318

23063166

DIPP,U.B.

つ
ん Sh. Kanwalinder Singh Sodhi,

Ass".Dir。 (MeCh)

736A 23063802 Extn.2459 DC(MSME),N.B.

Ｏ
Ｊ Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 DGFT,U.B.

4. Sh.Haradhan Das,FTDO 404 23061562 Ext.265 DGFT,U.B.
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Party Name:BORG
IWARNER EMISSIONS
SYSTEMSINDIA PVT.
ILTD

RLA File

耐 ~|:霊
事二I

Lic.No/Date:0510361728 1Defer
1:貢
0爾可肩T~

―

・

:O1/80/050/00213/AM14/   :05/23/040/00160/AM14/   102.08.2013
IDate:27.10.2015

Decision:The Comrnittce noted that fllHl's reply dated 25.08.2015 has been scntto DHl on 03.09.2015

for examination and cOmments.Case is dcfcrred to 27.10.2015.
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Case No.:2/20/80¨

ALC2ノ2013

HQ File

Party Namc:L&T― MHI
TURBINE GENERATORS
IPVT.LTD.
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lfOr examination and comments and decided to remind DHI to expedite comments.

Icase is deferred to 27.10.2015.

iCase No.:3/20/80‐

:ALC2r2013

lcase is dcferred to 27.10.2015.

Meet No/Date:12/80-
ICase No。 :68/3ノ80-

IALC2/2014 ALC2/2015
15.09.2015

隔 面:
noi r.pti.O to the deficiency (raised by DHI) letter

reminder to the firm to fumish reply.

TRANSPORT INDIA

S""iiioot The Committee noted that the firm has

lsemtothe■ rrn on 24.08.2015 and decmed to send

lcase is deferred to 27.10.2015.
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.

icase is deferredto 27.10.2015.
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Status:
IDeferred
i

,O*i.ir-nt The Committee ,"iia that firm's reply has been received and is being sent tO MSME for
UEllJlUu. I llv vvrrrrrr

comments. Case is deferred to 27 .10.2015.
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File File
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2013 has been sentto DHI on 25.03.2015
じision:Thc Committee noted that

examination and comments and dccided tO remind DHIto expedite comments.
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HQ File RLA F‖ e Lic.No/Date:0510378995‐ Defer
:01/80/050/00542/AM14/   105/23/040/00451/AM14/   11.02.2014 Date:27.10.2015

Decision: The committee noted that ihe unit has submitted representations in various Advance
Authorizations where the unit has been requested and reminded earlier to fumish essentiality certificate r

issued by the Directorate General of Hydrocarbons. The committee also noted that in these
representations, the unit has sought to $ant waiver for submission of DGHC certificates in respect of i

certain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide note,
dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking their
comments and clarification. It was also noted that Policy VI Section had further taken up this matter
with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The TRUI
Section vide their OM No. 354114812013-TRU dated 28.02.2014 offered comments/clarifications onl
this issue.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU i

Section, the matter was again referred to Policy VI Section for taking up the matter with the TRU
Section, Department of Revenue again bringing to their notice the request made by the unit for r

granting waiver for submission of DGHC certificates. :
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:Decision:The committee nOted that the unit l

iAuthorizations where the unit has been requested a

,SSued by the DirectOrate General of HydrocarbOns.The commitec also noted that in these

lrepresentations,the unit has sOught tO grant waiver for submission ofDGHC cerincates in respect ofl
cenain AAs.The commitee noted that on the issue of essentially certincate,DES I Section宙 de notel
81ated 04.03.2013 had taken up this matter whh th

comments and clarincation.It was also noted that

lWith the TRU Section of the Department of Reヽ
Sec」 on vide their OM No.354/148/2013-TRU d

this issuc.                                                                                    |
|

The cOmmittee decided that since Policy VI Sect

Seclon,the matter was again referred tO Policy｀

Section,Department of Revenue again bringing

granting waiver for submission of DGHC certi■
(

|

iCaSe iS deferred to 27.10.2015.                                        1
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IAuthorizations where the unit has been requested and reminded earlier to fumish essentiality certiflcate

issued by the Directorate General of Hydrocarbons.The committec also noted that in these

lrepresentations,the unit has sought tO grant wa市
er for submission of DGHC cerincates in respect of

lcertain AAs.The committee noted that on the issuc of essendality certincate,DES I Sec10n宙
de note

:dated o4.03.2013 had taken up this matter w■ h the Policy VI Sec」
on ofthe DGFT for seeking the■

lcomments and daHiCttion.It was Jso noted thtt Pdに
y VI Seclon had fu■ her taken up ths matter

lwith the TRU Section of the Department of Revenuc Vide their note dated 28.02.2014.The TRU

lseclon宙 de the■ OM No.354/148/2013-TRU dated 28.02.2014 offered comments/cla面
ications on

this issue.

,The committee decided that since Policy VI Section had earlier taken up this matter with the TRU

li"oion, the matter was again referred to Policy vI Section for taking up the matter with the TRU

Section, Department of Revenue again bringing to their notice the request made by the unit for

,granting waiver for submission of DGHC certificates'

ICase is deferred to 27.10.2015.
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RA may take necessary action accordingly.

Status:
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followed by reminders dated 03.06.2014, 08.10.2014, 12.11.2014,27.01.2015 and 27'03'2015 fori

comments which is still awaited. Reminder to C&PC has been issued on 18'05'2015 and DO letteri
,I
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HQ File RLA Fite Lic.No/Date:03107731g4 Defer
:01/80/050/001 l9lAM 15 l :0319510401008941AMl41 06.03.2014 Date:27.10.2015

Decision: The committee noted that firm's reply dated 16.12.2014 has been sent to DEIT on
106.01.2015 for comments. Reminder to DIT through E-mail has been issued on 29.04.2015 followed
iby another reminder on 30.07.2015 to expedite comments and decided to remind DEIT again to
expedite comments. Case is deferred to 27.10.2015.

ase is deferred to 27.10.2015.

ITECIINOLOGIES LTD.
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1 1Decision:Thc committec nOtcd thtt the Arm has not rcplied to the dcnciency(raiSed by MSME)le■ er

reply submitted by the firm is not clear, NC decided to call the firm's representativl for ,personal
hearing' on 27 .10.2015 to explain the basis for their requirement of import items before the NC.
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I IDecision:Thc commiiec nOtcd thtt the Arm has not rcplied tO the dcnciency(raiSed by MSME)le■ erl
l  ldated ll.06.2015 fo1lowcd by relllinder On 26.08.2015 and decided to issue nnal reminder to the flrm l
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I lcustom duty with interest for EoDC. case is deferred to27.10.2015. 
I
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No。 :71/3/80- No/Date:12/80¨

ILic.No/Date:0410156176

112.03.2014

15

File

1/80/050/00083/AN415/
10156209

13.03.2014

.LTD.,
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Name:TAKRAFINDlA No/Date:12/80-
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No.:22ノ 12/8tl‐
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is deferred to 27.10.2015.
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,eninCate、 sued by the Directorate General ofHydrocarbons.The commitee dso noted thtt in these

lrepresentations, the unit has sought to grant waiver for submission of DGHC certificates in respect of
rcertain AAs. The committee noted that on the issue of essentialitv certificate. DES I Section vide noreittee noted that on the issue of essentiality certificate, DES I Section vide note

ldated 04.03.2013 had taken up this matter with thc POlicy VI Seclon ofthe DGF「 for secking their
|

comments and clarincation.It was also noted that P01icy VI Seclon had m■ her taken up this matter

iWith the TRU Seclon ofthe Department of Revenue vide their note dated 28.02.2014.The TRU
Seclon vide their OM No.354/148/2013-TRU dated 28.02.2014 offered comments/claHications on

lhiS iSSuc.

The committee decided that sincc POlicy VI Sec● on had earlier taken up this matter with the TRU

ISeC」 On,the matter was again referred to Policy VI Section for taking up the matter with the

lTRU Section,]Department of Revenue again bringing to their notice the request made by the
unit for granting waiver for submission ofDGHC certi■ cates。

iCase is deferred to 27.10.2015. ||
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rto the firm to fumish reply failing which the case will be rejected with direction to the firm to pay 
]

lapplicable custom duty with interest for EoDC. case is defened to 27.10.2015. ' ' 
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tht DIPP ID No' 121103/2015-l

TSW25 dated 15.09.2015 as under:- .^ . I

1. Net empty weights of export items at Sl. No. 1,2,3 & 4 may be specified as 39'9 MT, 43'4 i

i MT,AO.ZSMT?. $.2;/t[l respectively I

2. Quantities of import items at Sl. No. 1 to 15 may also be specified as 4 Nos', 2 Nos', 2 Nos''

3 Nos.,3 Nos.,l No.,l No.,8 Nos.,5 Nos',2 Nos',4 Nos',8 Nos''6 Nos''4 No' & 1 No'

respectively in addition to their weights'

3. Diy free weight oiimport item atEt. No. 1 may be allowed as2134l Kgs. inclusive of 24'8

o/o wastage after taking 20 %o rccovery from scrap'

4. Import ii-ems at 31. N;. 2, 6,8,9 & 11 to 15 may be allowed on net to net basis on net to net

basis with accountabilitY clause

5. Weights of import items at Sl. No. 3 to 5, 7 & 10 may be allowed as applied for inclusive of

4.17 % wastage.

6. Word "Relevant" may be prefixed with the descriptions of import items at Sl' No' 16 to 18' 33

躍誌u:穏Rttp器ぽItti:1lti:mり
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Qua血 たSOimpo■ ■ems at Sl.NQ“ &曰 認 1鑑 bwedぉ
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o/o wastage.
g. Quantity-of import item at Sl. No. 18 may be allowed as 1.0417 Kgs/Kg. content in the export

7.

8.

products as claimed bY the firm.
10. import items at Sl. N;. $ &z}may be allowed on net to net basis with accountability clause'

I l. Quantities of import items at Sl. N;. 21 to 32 may also be specified as 4 Nos', 2 Nos'' I

No., 1 No., I No, 2 No., 4 Nos.,5 Nos',6 Nos', 6 Nos',8 Nos' & 2 Nos' respectively in

addition to their weights.
12. Import items at sl. fro. 21,23 & 26 to 32 may be allowed on net to net basis on net to net

basis with accountability clause' . .
13.Weights of import items at Sl.No.22,24&25 may be alloWed as applied for inclusive of

4.17 % wastage.
14. Quantities of-import items at Sl. No. 33 8.34 may also be specified as7288.28 Meters &

3304.18 Meters respectively in addition to their weights'

Quantities of import items at Sl.No.33&34 may be a1lowed as applied for inclusive of 2.04
oZ wastage.

16. Quantity of impon item at Sl. No.

く
υ
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・
'9,le,1:,th,,IP°

1

Paれ,ヽame:vEELINE   .Mcet No/Date:12/80-
MEDIA LTD.        ALC2/2015

115.09.2015

The committee noted that the firm's reply has been received and is being sent to DIPP for

and comments. Case is deferred to27 '10.2015.



一Ｆ
products as claimed by the firm.
Quantities of import items at Sl. No. 36 to 4l may also be specified as
No., 3 Nos. & I No. respectively in addition to their weights.
Weights of import items at Sl. No. 36 & 39 may be allowed as applied

3 Nos.,l No.,l No。 ,1

wastage.

19.Importitems at Sl.No.37,38,40&41
with accOuntability clause.

may be allowed on net to net basis on net to net basis

20. Quantity of import item at Sl. No. 42 may also be specified as 8651.79 Meters in addition to
its weight and its quantity may be allowed as applied for inclusive of 2.04 o% wastage.

2l . Quantities of import items at Sl. No. 43 to 47 may also be specified as I No., 1 No., I No., I
No. & I No. respectively in addition to their weights.

22. Weights of import items at Sl. No. 43 & 44 may be allowed as applied for inclusive of 2.04 %o

wastage.
23. Import items at Sl. No. 45 to 49 may be allowed on net to net basis on net to net basis with

accountabi lity clause.
24. Quantity of import item at Sl. No. 50 may be allowed as 1.0417 Kgs/l(g. content in the export

products as claimed by the firm.
25. Quantities of import items at Sl. No. 52, 53 & 54 may also be specified as 3 Nos.,3 Nos. & I

No. respectively in addition to their weights.
26. Import items at Sl. No. 51, 53 & 54 may be allowed on net to net basis on net to net basis with

accountabi lity clause.
27. Weight of import item at Sl. No. 52 may be allowed as applied for inclusive of 4.17 yo
wastage.

28.Quantities OfimpOrt items at Sl.No.55 to 59,61&64 to 66(Welding consumables)may be

anowed as applied fori.e.500 Kgs.,1000 Kgs.,1000 Kgs.,3001く gs.,300 Kgs.,250 Kgs.,500
Kgs.,500 Kgs.8ι 500 Kgs.respectively.

29' Quantities of import items at Sl. No. 60, 62 & 63 (Welding consumables) may be allowed
335 Kgs., 1974 Kgs. & 75 Kgs. respectively

RA may take further necessary action accordingly.

rStatus:
Approved

|

Party Name:THERMAX
BABCOCK&WILCOX
ENERGY SOLUT10NS
IPVT.LTD

17.
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Decision: The committee decided to ratiff the norms based upon the MSME ID Note No.30 (27)ll5-
:ME dated 14.09.2015 (Copy of the comments being sent to firm and RA).

RA may take necessary action accordingly.
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No。 :21/24/80-
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PARVEEN SHARMA
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Lic.No/Date:3110065036

10.11.2014
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Case No.:4/21/80- Party Name: ZENITH
Deferred

ALC2ノ2014 PRECISION PVT LTD。 ,

|::lill:II:;;iillili:iilii:|~

fiir,ir;, tG-C",fiittee;"i;Aih"t "."rninoiitus 
been issued to RA, Bangalore on 30.01.2015

followed by E-mail on 17.02.2015 and reminders on 05.03.15, 30.03.2015,01.05'2015, by e-mail
^ 

)^^:)^) +^

dated 12.05.2015 and on12.06.2015 to send hard copy of the application of the firm. NC decidedto

issue another reminder to RA and Firm for sending hard copy of the application to DGFT HQ for

ratification of norms. Case is deferred to27.10'2015'

No.:3/21/80-

ALC2/2014
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D".t.fi T6.*,,'*iiii. decided to ratiff the norms based upon the MSME lD Note No.30 (249)ll4'

MEdated01.09.2015(CopyofthecommentsbeingsenttofirmandRA).

may take necessary action accordingly.
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RLA Filc              Lic.No/Datc:0510392369
1HQ File

301:O1/80/050/00581/AM15/     :05/23/040/00412/AM15/    110.122014            
‐

Lic.No/Date:0710107058

26.11.2014

ALC2/2015
15.09.2015

Party Name: BOYSEN Meet No/Date:12/80‐

No/Date:12/80-

5

15.09.2015

No/Date:12/80‐

No.:33/24/80‐ Name:BOYSEN No/Date:12/80‐

LIMITED
5.09.2015

File

/80/050/00578/AM15/

t Tte 
"or"mittee "ot.d 

thut th. f,.-\..ply d"titd27.08'2015 has been sent to MSME on

15 for examination and comments. case is deferred to 27.10.2015.

Case No.:34ノ 24/8Cl‐
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:01/80/050/00585/AM15/  :05/24/040/00393/AM15/ 112.12.2014 輛Date:27.10.2015

RLA File

IDecision:The COmmittee nOted that the■ 1111's reply sent to C&PC On ll.02.2015 followed by

lreminder on 18.05。 2015,DO leter dated 23.07.2015 and decided to remind C&PC again to expedite
comments.Case is deferred to 27.10.2015.

Status:
Deferred
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Decision: The Committee noted that the firm's reply senr ro C&PC on 11.02.2015 followed by
reminder on l8'05.2015, DO letter dated 23.07.2015 and decided to remind C&PC again to expeditl
comments. Case is deferred to 27 .10.2015.

Party Name:STERICAT
GUTSTRINGS PVT.LTD.

Decision: The COmnnittee noted that C&Pc vide their letter No.46011/103/2011-PC―
Ⅱ dated

31.08.2015 has raised deficiencies in the firm's application and sent it directly to the firm to furnish
reply. Case is deferred to27.10.2015.

Party Name:POLY
IMEDICURE LTD.

,71謎獅32″
8)

No/Date:12/80‐

5

No。 :52/24/8) No/Date:12/80-

Name:POLY

じ眺電淵器|｀高bd‖
‖

No/Date:12/80-

5



::li:::i:I#f#f;1ffif,']",ff i,H,i,,:H[riil:::.ffi !G,";.."a*qai."c,i#,oti,.ili
to pay applicable crrto. iuty withinterest for EODC. Case is defened to 27'10'2015' i

RA may take necessary action accordingly'

IParty Name:ALSTOM
ITRANSPORT INDIA
ILIMITED

証
面 高b面 繭 亨而 函

Date:27.10.2015

File

File

Name:ANGIPLAST
ATE LIMITED

5/AM15/ 115。 12.2014

.10.2015

.10.2015

5.12.2014

No/Date:12/80-

LC2/2015
15.09.2015

LicoNo/Date:0810134053File

No.:31ノ24/80‐
No/Date:12/80-
5

15.09.2015

既輛扁蔦i:/AM17
α

ｌ

Name:SHAKTI

Party Name: INJECTOPLAST

12

4
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Party Name:POLY
MEDICURE LTD.

RLA File
:05/24/040/00440/AM15/

LicoNo/Date:0510392526

19.12.2014

Defer

Date:27.10.2015

HQ File

:01/80/050/00583/AM15/

Case is deferred to 27.10.2015.

lDecision: The committee noted that the n.m's ufpiication has been sent
ifollowed by reminder on 18.05.2015 and Do retter from chairman to JS,

,exped.ite.reply and decided to remind c&pc again to expedite comments.

to C&PC
C&PC on

on ll.02.2015
23.07.2015 to

~~M27/8tl‐

|

Party Name:ANACON
PROCESS CONTROL
PVTo LTD。

)y.
ａｄｅ
鋼
‐１

13

DireCtOra

Case No.:37/24/80- Name:POLY No/Date:12/80‐
IALC2/2014 LTD.

Nα :38/24/80…

No/Date:12/80-

No/Date:12/80‐

Decision: The Committee noted that the firm's represenrative Shri Ajay Sharma. Managing Director
lattend the 'personal hearing' on 15.09.2015 and explained the import ind export items before the NC.
iHowever, as the explanation was not convincing, irtc allowed more time to the firm to submit fresh
representation for ratification of the AA. case is deferred to27.10.2015.

屹 1器轟児wO∞
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器
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壷I「証
~~面
鮨蘇鸞薫
~癬
酬需ウЮ
‐

ALC2/2015

rllowed by reminder on tg.os.zol5 and D.o. letter from chairman to JS, C&PC on 23'07'2015 to

,.p.Jf,. *i,"ments and decided to remind C&PC again to expedite comments'

is deferred to 27.10.2015.

o/Date:1710006014

iD｀ヘ
Dy. Direcior General

Directorate General of Foreig nTrade
Ministry of Comrnerce & lndustry

Udyog Brtalvan, Nerv Delhi-11'

;@ caz0r4@iy""tNo/D"t"1280" Et"trst.-i
I I lltutrEo laidizoii l^'lPP'o'ea iI I f" "'-" lts.os.zots i Il#'ffi@[-i
148 1,ffi8ffis0/00s47/AM I s/ l:ostBfia0t00444/AM I s/ P91'z!y-_-1-_---=----l
I i ir," rvrstltr, rD Note No.30 (67y1s- l

I lilffi;; ii'.iqibrr (copy of th" 
"o*mlo,, 

u"ine sent to firm and RA)' 
i

I l* may take necessary action accordingly' I

case No。 :39/24/80- IPartyName:POLY
IMEDICURE LTD.

File

is defelTed to 27.10.2015

No/Date:12/80‐

File

石高而¬顧Co“面稚」note面扇百面高温葛恐IE3面夏to the defldency(rdSed by DIPP)に
■er sent

them on 31.07.2015 fo1lowed by reminder dated 24.08.2015 and decided to send flnal renlinder to

io 
"*p.Oit. 

reply failing *tti.t the case will be rejected with direction to the firm to pay

cable iustom duty with interest for EODC'

.10.2015

Name:
ELECTRIC

.LTD

ALC2/2014

~再
Xttiさ

15.09.2015



1繭 而 而δ赫 7 夕 匝 .2014
:The commitee decided to ratitt the n0111ls based upon the DIPP ID Note No.12/103/2015-

W/50 dated 15.09.2015 as under:―

l. Words "L: 422.5 mm" may be suffrxed with the description of export item at Sl. No. 1.
2. Words "L= 332.5 mm" may be suffixed with the description of export item at Sl. No. 2.
3. Words "L= 472.5 mm" may be suffixed with the description of export item at Sl. No. 3.
4. Words "L:372.5 mm" may be suffixed with the description of export item at Sl. No. 4.
5. Words "L= 3'72.5 mm" may be suffixed with the description of export item at Sl. No. 5.
6. Import items from Sl. No. I to 3 & 5 to 9 may be allowed on net to net basis with accountability

clause.
7. Quantity of import item at Sl. No. 4 may be allowed as applied for i.e. 20 Kgs. on net to net

basis

RA may take necessary action accordingly.

Case No.:34/27ノ 8ト

ALC2/2014
tus:

15

Name:PRANITA

PRIVATE

10107320
1.12.2014 .10.2015

File 10159951

52
1/80/050/00557/AM15/  1:04/24/040/00235/AM15/ .01.2015 .10.2015

r: The Committee noted that the firm has not replied to the MSME OeniiinCi iettei sent
to them on 30.07.2015 followed by reminder dated 24.08.2015 and decided to issue final

nder to the firm to expedite comments failing which the case will be ejected with direction to the
to pay applicable custom duty with interest for EODC.
is deferred to 27.10.2015.

:I)ecision: The COnlinittee nOted that the f11111's application has been sent tO MSME on 25.03.2015

ifOl10Wed by reminder on 05.06.2015 followed by reminder on 26.08.2015 for comments and decided
to remind MSME again to expedite cOmments.Case is deferred to 27.10.2015.

Case No。 :12/24/8ι

町
.10.2015

r: The Committee noted that the firm has not replied to rhe C&PC deficiency letter sent
to them on 16.06.2015 followed by DGFT reminder dated 24.08.2015 and decided to issue

reminder to the firm to expedite comments. case is deferred to27.10.2015.

PA           A
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Case No.:4/24ノ 80-

ALC2/2014

Party Name:TERUMO
PENPOL LIMITED

Meet No/Date:12/80-

ALC2/2015
15.09.2015

is defelTed to 27.10.2015.

Case No.:38/3/80‐ ALC2/2015

Lic.No/Date:3110065171
5 HQ File RLA Flle

:31/83/040/00216/AM15/ 107.01.2015

'D**r** 
"o.mitte" 

G.td.d t" ffion tt" Msur ID Note No'30 (34y15- 
l

lffi;;;;; i;6;i; (copy of the comm.nt. u"ing sent to firm and RA). 
i

__-__*,1Ine.uy take necessarY acti:" *.*-{1g}*

‐Case No。 :12/27/80-

ALC2/2014

1             _

.Case is deferrcd t0 27.10.2015.

_  _     ^    ´ヽ ●  ●      ｀ I′ヽ T 4^ TO  ′` 0_Dρ  ^"

followed by reminder dated 18.05.2015 and D.0.letter from Chaillllan,NC―
I to JS,C&PC On

23.07.2015 to expeditc colnrnents and decidcd to rernind C`と
PC again to expedite comments.

貯型iII 世器
∫躙・'辮rd鯛
∝

L。 、.

町
戸囲漏蔦 I皿遊墨ElttI笠

%臨
高 蕊 石 夏 謳

淵 :OЮ0542/AMζ l翻 器
C"b耐
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―
一

HQ File

DEcisi3「IThe~86mmi18ざ l`ciaed to rati″ the n0111lS baSed upon the DIPP
lD Note No.12/103/2015‐

W/57 dated 15.09.2015 as under:-

:01/80/050/00038/AM16/

571 1・
Net weight Ofexpo■ products at Sl.No.l to H may be specined as under

Sl. Net
Weig
ht

(Kgs
・ )

Sl. Net Weight

(Kgs.)

Sl. Net Weight

(Kgs.)

1 276.08
く
υ 43.95 9 46.52

2 292.68 6 70.66 10 47

も
16

Name:AZAD
PRIVATE

馴



Word "Relevant" may be prefixed with the description of import items at Sl. No. I to 4 & 7 .

Quantity of import item at Sl. No. I may be allowed as730.2 Kgs. as 1.25 Kgs./Kg. content in
export items after taking 5 o% recovery from scarp.

Quantity of import item at Sl. No. 2 may be allowed as 362.3 Kgs. as
export items after taking 5 0% recovery from scarp.

Quantity of import item at Sl. No. 3 may be allowed as 44.9 Kgs. as
export items after taking 5 oZ recovery from scarp.

Quantity of import item at Sl. No. 4 may be allowed as 121.6 Kgs. as
export items after taking 5 o/o recovery from scarp.

Quantities of import items at Sl. No. 5 & 6 may be allowed as 1 2l 80 Nos. & I 920 Nos. on net
to net basis with accountability clause.

7. Quantity of import item at Sl. No. 7 may be allowed as 58 Kgs. as 1.58 Kgs./l(g. content in
export items after taking 5 o% recovery from scarp.

IRAmり tよe necessary action accordn」 y.

Decision:The commi■ ee decided tO ratitt the n01llls based upon the DIPP
TSW/58 dated 15.09.2015 as under:―

1.   Words“ L=372.5mm"may be suffixed with the description of export items at Sl.
be suffixed with the description of export items at Sl.
be suffixed with the description of export item at Sl. N

clause.
I to 5 may be allowed on net to net basis with accountability,

l. No. 6 may be allowed as applied for i.e. 10.5 Kss. on net toi5. Quandty ofimpon item at Sl.No.6 may be dlowed as applied fori.e.10.5 Kgs.On nettol

net basis
|

F「  ~‐~~~~~∵―――._‐壼

１

２

３

４

５

６

1.32 Kgs./Kg. content in

1.87 Kgs./Kg. content in

1.58 Kgs./Kg. content in

壼

ID Note No.12/耐
|

2. WOrds``L=472.5mm''may
3.   WOrds“ L=422.5mm"rnay
4. Import hems from SI.No.

No.lto 5.|

No.6&7.1
oヾ.8.  1
ountaЫ lly,

F  ~
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鵬跡。υO“,yAttγ .障ち刷:γ0058響W          I
/60 dated 15.09.2015asunderanddecidedtosendittotheflillitofumishreply:‐W“ dttd b"2い 5器 Ш∝r ttd∝o∝い 0%m HШ lc llII11■

掛 墨 姜 ^霊 ,鍵β鷺ャ |

1.  Reply sublnitted by the f11lli Vide their letter dated 02/09/20151■kメyS山面
“
dけぬeim宙
“
their m∝ dttd∽Ю9/20151alttW鷲驚∫脚

allttFI

submitted infollllation for import items at Sl.No.5,6,9&11

5,6,9&H OfStandard Deiiency Fom江 .

1

2.AccordnJy,■ rln may agJn be requested to submit hお rlnttbn h respect of hems割
.No.5,6,1

●   ・      J__」 t^1^_.            |

び夏T「lFttindardD3■」ency Forふat,expOrt product wise reproduced below:

(5) Weight ol.each ol'the imported and indigetlous irlput" separately for each export prodttct,

for the purpose of material balancing. Net rveight (Cross rveight tninus wastage) for each

imported ancl intjigenous input in the export procluct may be indicated' Net weight along

rvith details ol other importecl inpLlt to be used in the resullant product and sought to be

ilnportecvprocurecl fi.om soLlrces other than the license, if any'. may also be indicated'

(6) Information about the inputs required per unit of the resultant product as per Sl'No' l of

Appendix-l lA appearing in current HBP (Vol.l) separately for each product.

(9) Bifurcated quantities of components to be accounted for in the resultant product

and the requirement of components as spares'

(11) Detailed calculation as to how the quantity of raw material proposed for import

has been arrived at, including the net weight of components to be manufactured out

of these imported materials,ivastages claimed at each stage of manufacturing with I

complete justification and supportea by documentary evidence/drawings etc' 
l

しVユニ■r・ ‐・ ウ J――‐̂ ^‐
~~~― ―― ――     ・ ・        ‐

is detrred to 27.10.2015.

iCase No.:71/3/80]一
―

IALC2/2015
PRIVATE LIMITED

**-; ,* i,"*.ittil"t.a tditfn., tt* ""t..pri"A 
t" ti* O"n"i;lt41T:1,q.:^',tjtf:::

り じじiSiυ llo ■1lCしVlllll■ ■し～ ν ■iVしVい し
■■
“
●■●̀‐ ‐……^~―― ――   ・

sentto thern on 13.07.2015 fo1lowed by rerninder dated 24.08.2015 and decided to send final rerninder0し■■ι ιVしHV■■■V■■■́●V′・―V^― ^―――  ―― ―y                         with direction to the flrrn to pay

to■ 111l to imish rcply failing whiCh the case will be reiected

|

Ｔｒａｄｅ剛鮒

Mect No/Date:12ノ 80‐

ALC2/2015

custom duty with interest.

is defelTed to 27.10.2015.

15.09.2015

No/Date:12/80‐

10018470
10.2015

No.:3/24/80‐

TERUMO PENPOL
LIMITED 15.09.2015

File File

1/80/050/00548/ANI11 5/ :53/24/040/00013/AM15/ 14.01.2015

The comlnittee noted that f11111's appHcatiOn has been sent tO CdttPC On 13.02.2015

by reminder on 18.05.2015 and DO letter from Cha1111lan to JS, C&PC tO expedite_       _           A  _!_」 ^r_^■ 4^う
'lAう
nlく′y =し llll HVV■  V■■ ■0●▽‐●-0● ―

and decided to remind C&PC again to expedite conllnents.Case is deferred to 27.10.2015。
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Party Name:HLE
ENGINEERS PVT LTD,

Meet No/Date:12/80-

3ion:The committee decided to ratify the n0111ls based upon the DIPP ID Note No.12/103/2015-

/65 dated 15.09.2015 as under:―

1. Net weights of 50.4 MT,4.8 MT & 7.5 MT may be specified with quantities of export products
at Sl. No. 1,2 & 3 respectively.

2. Word 'Relevant" may be prefixed with the description of import item at Sl. No. I and its
quantity may be allowed as 1.05 Kgs./Kg. content in export items at Sl. No. I & 2.

RA may take further necessary action accordingly.

Status:
Deferred

Defer

Date:27.10.2015

Decision: The committee noted that the firm has not replied 6 trle d;fici;*t@ir"d b/Dlppr;n;;
sent to them on 06.07 .2015 followed by reminder dated 24.08.2015 and decidld to send hnal reminder
to the firm to fumish reply failing which the case will rejected with direction to the firm to pay
applicable custom duty with interest.
is deferred to 27.10.2015.

胃璃7而
T~剛
鰹町濡
而
「 購羽Ftty―
―

囮

671謎〕庶
″/80-

19

蔦高不面肩ζヽ 互:面F面」
~雨
悪蒟おБ藤勇2/80‐

9円ICALINDUSTRIES IALC22015
tst"tr"
lDeferred

kハヽ
ISH

No.:75/27/8ト Name:MOTHERSON No/Date:12/80-
SYSTEMS LTD.,

The committee noted that firm's application has been sent to C&PC on ij.Oi.ZOfS
by reminder on 18.05.2015 and DO letter from Chairman to JS, C&PC to expedite
decided to remind C&PC again to expedite corninents.Case is deferred to 27.10.2015.

No/Date:12/80-

5 ｄｅ一Ｓｔａｔｕｓ‥̈
:ision: The committee decided to ratify the norms based upon the DIpp (Che;i;;D iO 

-Not.

7/140115-TSW dated 18.08.2015 (copy to be sent to RA & Firm).
may take further necessary action accordingly.

No.:5/27/80‐

ILic.No/Date:0510392836

115.01.2015

HQ File

:01/80/050/00630/AM15/



f駆謳蠍電聖謂裂出ま
attm"lI翌
露

Decision:The commilこ e ttted thtt the■ m's reJy dtted 27.08.2015 has been sent to MSNIE on

3.09.2015 for exanlination and comments.Case is defelTed to 27.10.2015.

HQ File RLA File Lic.No/Date:0510392923 Defer

:01/80/050/00676/AM I 5/ :051231040100484/AM l5/ 19.01.2015 D ate:27 '10'2015

Ｆ

‐‐

sion: The committee not.a inut the firm has not replied to the deficiency (raised by DJPP) letter

to them on 01.05.20i5 followed by reminder on t:.bZ.ZOt5 and final reminder on 24'08'2015 and

t08rant another 15 days tiine to fumish reply.Case is defelTed to 27.10.2015.

Party Name:GALA
PRECIS10N
ITECHNOLOGY PRIVATE
ILIⅣIITED

HQ File            RLA File           Lic.No/Dtte:0310792991 Defer
101/80/050/00196/AM16/   :03/95/040/00752/AM15/   16.01.2015            Date:2710.2015

HQ File           lRLA「 lle
l:01/80/050/00675/AM15/  1:05/23/040/00485/AM15/

No.:50ノ27/80¨

No.:51/27/80-

Party Name:BOYSEN
INDIA LIMITED

Meet No/Date:12/80‐

ALC2/2015
15.09.2015

LIMITED 5

No/Date:12/80-
15

5.09.2015

may take further necessary action accordingly'

11器航5α00667AⅢ y

No.:38/27/80- Namc:HEURTEY Mcet No/Date:12/80-

INDIA ALC2/2015

ATE LIMITED 15.09.2015

File

No/Date:12/80-

ol、

PARVEEN SHARMA

輔鍮i翻絆

No.:40/27/80-



HQ File           lRLA File
:01/80/050/00665/AM15/ 1:03/94/040/00972/AM

Declslom:The commlttee noted that the flilli s rc

examination and comments.Case is deferred to 27.

Party Name:MITA INDIA
PRIVATE LIMITED

‐２０‐５一陥

Ю

一Ｄ

ｒ

ｉ２７．
一ＳＭ

晰
Ｄａｔｅ
一ｂｙＭ

74

Case No.:8/27l80- ;Party Name: IND-SPHINX lMeet 12/80‐

ALC2/2014          :PRECISION LTD。 ,     IALC2/20
Status:
Deferred

15.09.

::SII鬼 50/00633/AMi5/~~1',1サら漏:10/00096/AM15/  [11:I霊 10015179

ency (raised
sh reply.

Decision: The commiuee noted that the firm has not replied to
to them on 13.07.2015 and decided to send reminder to firm
: is deferred to 27.10.2015.

f謎 躙
貿 卜

酵 HttЪ ttXtt°
ul  一

1織
d

Decision:The commitee noted that DHI宙 de U.0.No.3(70)/15-TSW(B)/300 dated 10.08.2015 has
raised dencicncy in the nlHl's application and decided to send it to the flrm tO fumish reply.

is deferred to 27.10.2015.
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Party Name:KINECO
IKAMAN COMPOSITES―
INDIA PVT LTD

File 1710006043
AM15/  :17/24/040/00180/AM15/

IDecision:The committee nOted that irm's application has been sent tO MsME on 23.04.2015
1fO110Wed by reminder on 31.7.2015 and 26.08.2015 to expeditc commcnts.Itis infOrmed by MSME

ithatthe application has been sentto MSME D.I.Goa.
I Case is deferred to 27.10.2015.

No。 :74/27/8ト No/Date:12/80-

File             lRLA File
1/80/050/00699/AM15/  105/24/040/00497/AM15/   121.01.2015

The committee noted that firm's application has been sent to MSME on 23.04.2015
by reminder on 30.7.2015 and 26.08.2015 to expedite comments.

is deferred to 27.10.2015.

Mゞ



the firm to pay applicable custom duty with interest'

Dire

Min
U,

22

de

.LTD.

File

5.09.2015

product wise'

3. Total requirement of each import item, export product wise, in a tabular form'

110065242

No/Date:12/80-

5

15.09.2015

10160110

.10.2015

蕩

_II:

is deferred to 27.10.2015.

No.:14/27/80-

■5 of Standard Dendency Leier'.
is deferred to 27.10.2015.

Name:BOYSEN
LIMITED

No.:15/3/80‐ Party Name: G.B.

File

1/80/050/00015/AM16/ 1/AM15/

1。lrTtt c6mmlteこ notea― that the irln haξ
‐
1。t蔦コied恥葛 e deidency(rdsed by DHI on

i.2015)letter sent tO them on 10.06.2015 fo1lowed by rerninder on 24.08.2015 and decided to

inal reminder to the irln tO fumish reply failing whiCh the case will be reiected With directiOn to
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一
一ｍ
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I F… to 27.10.2015.

器鳳鳳∴誠ふパ脇鵬庶墓漁tl需策
ま0510393093‐

B鳶,I鳳 :
Decision: The Committee noted that the firm has not replied to the C&PC deficiency letter dated
22.06.2015 sent directly to them followed by DGFT reminder dated 24.08.2015 and decided to issue
final reminder to the firm to furnish reply failing which the case will be rejected with direction to the
firm to pay applicable custom duty with interest for EODC.
Case is deferred to 27 .10.2015.

Lic.No/Date:0310793628

05.02.2015

reply. Case is deferred to 27.10.2015.

1孵
~ 'Status:

Deferred

Lic.No/Dttα0310793794 D8fer

争ゝ

|

Name:THERMAX No/Date:12/80-

TD., 5

File

1/83/040/00232/AM15/

The Commiffee noted that earlier the firm's application was sent to DHI on 30.0?.2015 for
However, as the case pertains to DIPP, NC decided to send the application to DIPP for

and comments.
is defelTed to 27.10.2015.

睡辮た鷹
~「
需聴五蕊評

||         |

111)i晏 :鷺50/00060/AM16/

Decision: The Committee noted that firm's reply dated 02.09.2015 has been sent to DIpp on
14.09.2015 for comments. Case is deferred to 27.10.2015.

No/Date:12/80‐

5

15.09.2015

Case No。 :49/3/80‐

851ALC2/2015



86

Party Name:L&T― MHPS
TURBINE GENERATORS
PRIVATE LIMITED

ffiA Fik-
:03/95/040/00743/AM15/

ase is defelTed to 27.10.2015

Party Name: POLY Mect No/Date:12/80-

MEDICIIRE LTD. ALC2/2015

i to C&PC on 11'02'2015 followed bY

l;#;J";'"; ig.oj.zOlj, Do letter dated23.07.20l5 and decided to remind C&PC again to expedite

lcomments.

fCase is deferred to27.10.2015. -

岬
HQ File

:01/80/050/00062/.

Party Name:VOITH
HYDRO PRIVATE
LIMITED

卜lCが咄管α0510393194酬
醐引03931ttB誰ち7脚 5

!o..i.irn, The committ.i ,"iio tiiriih; iir. d; *t"repti.d io the deficiencv (raised bv DHI) letter

lsent to them on fZ.OS.ZOfS followed by reminder dated 30.07.2015 and final reminder dated

iz+^oa.ioiiJ..io"o to wait for anotlra!l *v*::,piv: 9:::i:9:PT1J1?l:10'2-9lj: *- -

Status:
Deferred

:27.10.2015

柵熙i 難 融
lrepresentations,the unit has sought tO grant waive

卜
e■ain AA&The committe,121edthat° nthelllビ °f esSentiality certincatQ DES I Section宙

de note
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Case No.:58/27/8ι

Mcet No/Date:12/80-

昴|,

15.09.2015

10393179

2.02.2015

No.:66/27/80-

File
10393197

1/80/050/00691/AM15/ 18/AM15/ 16.02.2015

15.09.2015
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血雨Q   m tt earlier t…
…S matter with the鷹:The COmmittee decided that sincc P。 licy VI Secti

iSeCtiOn,the matter was again referred to Policy VI Section fOr taking up the matter with thel

ill蹄
よlllil[1111だ「11itim:よ lil:11:|[111111111llirnotiCetherequeStmadebythei

ICase is deferredto 27.10.2015.                                       1
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而 下
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卜        |i t.".,"",vrv/vvvvu/mvrrv/ t.vrt)Jtv'+vtvv7t)tI1,Lytt)t lto.vz.zvl) l)arc:/, l.lu.2ul)i
, iDecision: The Committee noted that firm's application has been sent to C&pC on 08.0j.i01'5 f"i---:
I i"o*r"nts followed by reminder through DO letter dated,23.07 .2015 to expedite comments and i

i {:",*9 T_r..iry C&PC again to.*p""dit. comments. Case is deferred to27.10.20i;: 
]

iRA may take necessary action accordingly.

ICase No。 :58/3/80-

lALC2/2015

i iCaseNo.:19/27/80-

1931ALC2/2014

IMe9tNO/Date:12/80-  lstatus:

|〕

PERIIANENT MAGNETS'ALC2/2015 Deferred
ILIMITED :15.09.201511'・

Uソ・ZUlD           l

Lic.No/DtteЮ 310793938 1

IЮル80Ю50Ю005VAMlα ttb蒟五νo0955/AMly ttIざJち品
:b`tiζ i31:↑おさё6“ hitiささh613a that il“ A五:五。tiさ bliことt61Aもとさ五|3iency(raiSed by DIPP)letter sent
lto the firm on 05.06.2015 followed by reminder dated 30.07.2015 and final reminder dated 26.08.20|5
land decided to wait another l5 days for reply from the firm. Case is deferred to 27 .10.2015.

Party Namc:BHARAT
HEAVY ELECTRICALS

f

Delhi-11

||

25

No. :4713/80 - ALC2l20t5 Party Name : AyyAppA CNC Ⅳreet No/Date:12/80¨
IALC2/2015
15.09.2015

File File No/Date:0710107644
11:01/80/050/00047/AM16/ 13/AM15/ 8.02.2015

ision: The committee decided to ratifli the norms based upon ttre VSVE ID Note No.30 (ggyl5_
dated 25.08.2015 (Copy of the comments being sent to firm and RA).

.10.2015
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Lic.No/Date:0710107651

哩叩  鰊
Party Name: GAD
AEROSPACE PVT LTD

case No。 :32ノ27/8ι

HQ File

97

iffi;*. -ffiitt.";m"h* u..;*"ito usvts on 23'04'2015

ffiffiH;;;#;;on 05.06.2015 and zo.oe.i.rs and decided to remind MSME again to expedite

icomments. Case is deferred to 27'10'2015'

需脇蕊薦話器誌剛:扁臨盟甲“%Ю9[濡再L鋭 5
-一 一 一
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―

一

IRLA File

.io"-. T-r Th. Co.r"ttt..;t.d th.t th. ft* h* ,"t..ptt.d to ttte deficiency (raised by DHI) letter

to them on 24.08.2015 and decided to remind the firm to expedite their reply'

is deferred to 27.10.2015

耐正
~師
野田確叩
m

iHaF1"-- iRLA F1e - . - ..:-[ti"N"to"te:071010766t ]pefer

l:0r/80/050/0064s/AMls/ l',0:t'iiiitiot00382/AMls t lts'02'201s lDate:27'10'201s

ffi;;;;ftt;;*";;;i;a,r,;t rraSME t,*."iria r"iiuii,iitio, iii""i ai,.itiv from the firm and

I 
ffi ffi i,' *'; il;;,;,h. f'"n l9i1g"d*l1gf iT: " q*I1l9ll13ry' -

No。 :20/27/8Cl―
No/Date:12/80-

15.09.2015

19.02.2015

Party Name:PMC
WINSTAR HYDRAULICS
PRIVATE LIMITED

17/AM15/



戸閉鳳蕊蕊肝百函P面蔽躊蔦蔦
comments provided by the C&Pc vide OM
ofthe view that 10%wastage is on the higher side.

r recommendation(Copy Of the comments being

1001責0 1iiさ           1良 LA「 iiさ           ILic.ヽ 6/btttさ :67161o,ウ bζ 15しfer
l:01/80/050/00642/AM15/ 1:07/24/040/00422/AM15/ 25.02.2015        1Date:27.10.2015

1Decisi31:〒 ib ёbttmi138 hЪ 16a that“ti品 I基お&18コ iざa t6 iA8ささA3さ AIシ (raiζさa byMsMЁ  6A

腸 T・猟 :資胤 鷲『 tWi:。男 lγ
Ю剛 5帥d“d“d to sctt К面山 Юぬenm b h面 山

f@@@--Et"t*--l
i lt*cztz0tt |HYDRAULIK (INDIA) l1^Lc2l2ots iDeferred iI t levr lro lls.oe.2ols I I

1"" [He File lnt-n Fr. 
-Er"N"b"t.o+roroorsr trr.r 

-l

l" l:01/80/050/00653/AMl5/ l:O4l24lOa0/00283/AMls t lz+.Oz.ZOts lDate:27.10.201s I

i Decision: The Co*mittee noted tttat fi.m\ appltcation has bee, seM i

I lfollowed by reminder on 05.06.2015 and 26.08.2015 for comments and decided to remind MSME 
I

i lagain to expedite comments. Case is deferred to 27.10.2015. 
i

Meet No/Date:12/80‐

ALC2/2015
15.09.2015

r*--'
iStatus:
l

iDeferred
I

l

囲 5510393425
: The committee noted that the unit has submitted representations in various Advance

Authorizations where the unit has been requested and reminded earlier to furnish essentiality

101
ificate issued by the Directorate General of Hydrocarbons. The committee also noted that in these

r comments and clarification. It was also noted that Policy VI Section had further taken up this
with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The
U  Section  vide  their OM  No. 354/148/2013‐ TRU  dated  28.02.2014  offered

|

No.:68/27/8Cl‐ Name:BOTIL OIL
INDIA PVT

′TD(FORMERLY
OIL

the unit has sought to grant waiver for submission of DGHC certificates in respect
AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide

fications on this issue. The firm has informed that its supply in this case is to ONGC,

1/80/050/00693/AM15/

under deemed export category.
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tion,the matter was again referred tO POlicy VI Section for taking up the matter with the

U SectiOn,lDepartment of Revenue again bringing to their notice the request made by the

unit for granting waiver for submission of DGHC certificates'

is defelTed to 27.10.2015.

Case No.:54/3/8)

ALC2ノ2015

Meet No/Date:12/80-

Decision:The Committee noted that MSNIIE vidc ID No.30(125ソ 15‐
NIE dated 09.09.2015 has

ised deflciency in the flilll'S application and decided to send it to the f1111lto fumish reply.

is deferred to 27.10.2015.

耐
¨ 面面輌りわ語

RLA File
:05/23/040/00557/AM15/

Mcet No/Date:12/80-

ALC2/2015
15.09.2015

Lic.No/Date:0510393507

11.03.2015

■ol、

Directo
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¨
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Party Name: ZENITH
PRECISION PVT LTD。 ,

Case No.:10/9/811-
ALC2/2015
15.09.2015

is defelTed to 27.10.2015.

Case No.:14ノ 3/80-

ALC2/2015

:01/80/050/00014/AM16/

Ю41器航5υ0003VAMlσ 撻亀酬:oЮo24νAMly

Name:ENESTEE



representations, the unit has sought to grant waiver for submission of DGHC certificates in respect of
rceftain AAs. The committee noted that on the issue of essentiality certificate, DES I Section vide

lnote dated 04.03.2013 had taken up this matter with the Policy VI Section of the DGFT for seeking
their comments and clarification. It was also noted that Policy VI Section had further taken up this
rmatter with the TRU Section of the Department of Revenue vide their note dated 28.02.2014. The
,TRU Section vide their OM No. 354114812013-TRU dated 28.02.2014 offered
comments/clarifications on this issue. The firm has informed that its supply in this case is to ONGC,
Mumbai under deemed export category.

The committee decided that since Policy VI Section had earlier taken up this matter with the TRU
Section, the matter was again referred to Policy VI Section for taking up the matter with the
TRU Section, Department of Revenue again bringing to their notice the request made by the
unit for granting waiver for submission of DGHC certificates.

Case is deferred ro 27 .10.2015.

品  控き辮 t W8併
NTS PVT.115.09.2015
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Defer
Date:21 .10.201 5

Decision:The Committee noted that DIPP vide lD No.12/103/2015‐ TSW/106 dated 15.09。 2015 has
raised deflciency in the flrln's application as under and decided to send it to the flrm to furnish

reply:―

Information submitted by the firm vide their letter dated l9108/2015 is incomplete and they
may be asked to submit the following information:
1. Weight of components to be manufactured out of imported raw materials at Sl. No. I &

2 alongwith the drawing of the components with their dimensions.
ase is defelTed to 27.10.2015.

」

iD;itid;Th. corritti" noiea thai fi.*'r ufpti"ution has been seni to oni o, zs.olSoliffi*ia
lby reminder on 05.06.2015 and decided to remind DHI again to expedite comments.
j Case is deferred to27.10.2015.

へヽ
PARVEttN SHAR「lllA

馴翻欄鞭螂鮒

ヘ

No.:7/9/80- Party Name:ZENITH Meet No/Datc:12/80-
PRECISION PVT LTD., ALC2/2015

15.09.2015

1蔦臨話[i蕊I話嵩
~肝

湯靡 ]蔦:; ILic.No/Date:0710107791112.03.2輿 5 、 .10.2015



i"n"V i" the firm's application and decided to send it to the firm to fumish reply'

is defelTed to 27.10.2015.

ffit" r"tt@n tr,e vtsuB ID Note No.30 (57)11 5-

may take necessary action accordingly'

icable custom duty with interest.

is defelTed to 27.10.2015.

離蹴0則571/AMy圏辮
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liおさh61さa that the nllll has not replied to the deiciency(raiSed by MSME)
letter sent tO them on 18.05.2015 foHoWed by reminder on 24.08.2015 and decided to send flnal

Party Name:NEW TECH
INDUSTRIES

Name: YORK
EQUIPMENT

INDIA)PRIVATE 15.09.2015

File

AM16/ 1/83/040/00256/AM15/ 3.03.2015

No.:69ノ3/80-
No/Date:12/80-

5

15.09.2015

No/Date:12/80¨
No.:36/3/8ト

File
110065330

10041051

ＴＡＥ

Ｃ

一Ｈ輸
双
.LTD

File File

1/AM15/ 116.03.2015 .10.2015AM16/

il;, Th" C;,"ritt* 
""t.d 

th"i th. frr* h^ ;oirepti;d io the deficiency (raised by DIPP) letter

to them on 30.07.20tilollowed by reminder on z+.Og.zOl5 and decided to send final reminder

irln to fumish reply failing which the case wili be reieCted with direction to the fl111l to pay

No/Date:12/80-

15.09.2015

No/Date:12/80-

5

15.09.2015

Lic.No/Date:0410160288H2隔蕊硯i↓6 :04/24/040/00317/ANI11 5/ 17.03.2015 .10.2015
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Case No.:35/3/80ト

ALC2/2015

|

閉IM蕊話
Fヽ
端隧 薦 Defer

Date:27.10.2015

114

1孵…
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器鼎C餌Ⅲ“"58廠

鷺危男10Ю0579/AM15/         8席ち7.10.2015

Mcct No/Date:12/80-

ALC2/2015
‐
15.09.2015 1珊

許ed
RLA File
:05/23/040/00577/AM15/

Decision: The committee decided to ratify the norms based upon the DIPP ID No.l2l10312015-
116 TSW/116 dated 15 09.2015 as under:―

1.Net Fabricated weights of export items at SI.No.1,2`し 3 may be specifled as 63.514T,49
MT& 58 MT respectively.
Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. I & 2.

Quantity of import item at Sl. No. I may be allowed as 1 .0417 Kgs/Kg. content in the export
product at Sl. No. 1 as claimed by the firm.

4. Quantity of import item at Sl. No. 2 may be allowed as 1.0417 Kgs/Kg. content in the export
products at Sl. No. 2 & 3 as claimed by the firm.
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The Committee noted that firm's application has been sent to C&PC on 08.05.2015
by reminder on 18.05.2015, D.O. from Chairman to JS, C&PC to expedite comments and

to remind C&PC again to expedite comments. Case is deferred to27.10.2015.

:01/80/050/00030/AM16/ Date:27.10.2015

The Committee noted that MSME vide ID No.30 (126)ll5-ME dated 09.09.2015 has
ised deficiency in the firm's application and decided to send it to the firm to furnish reply.・ ― ― ,・ ツ・ V‐ ツ ′ `“ し■'‐・ '・ ‐ 10● ●ν ν ■■‐

“
し
'Vll Ct==u uν

ν =vvvし v Oし =:u lし LVヽ ‖ し lH Hlし υ  lull‖ oll lし ν l).

is dcfcrred to 27.10.2015

Mcet No/Date:12/80-―
ALC2/2015
15,09.2015

HQ File

:01/80/050/00017/AM16/

IDecision:The Committee noted that DHI has recommended for flxation of norms in this case as per

Sub―committee report.However,NC decided to defer the case for further deliberation on the matter.

IThe flini has conirlned that the above rnentioned AA has been obtained for physical exports,supply

lis to Dubaio Case is deferred to 27.10.2015.

:04/24/040/00326/AM15/

No.:18/3/8tl―

1器品鬼50Ю001VAMlσ

PARVEEN SHARMA
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Case No.:17ノ 3/8ト Name:BOTIL OIL

′TD(FORMERLY
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Kgs., & 1000 Kgs. resPectively.

RA may take necessary action accordingly'

Case No.:20/3ノ 8ト

ALC2/2015

Mcet No/Date:12/80‐

ALC2/2015
15.09.2015

may take necessary action accordingly.

53面ξblttёbi■itt331。 tここ
~thatthe flrm has noti6bli6dtothe

deflciency(raised by DIPP)letter

l淋 1lmfLIぴlttl膜庸t:ち;¶〕::lin240&2∝
5 and dedded b"nd К面nder b

IMed典/Dttα 12/80‐
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‐119

t:'-a*rtiii;; "f 
i.p"rt itfi;;i sl- No. I-to io lw.toing consumables) mav be allowed as

alplied for i.e. 5b00 t<gs.,4500 Kgs., 1000 Kgs., 1500 Kgs.,6500 Kgs., 1500 Kgs., 1500

Case No.:10/3/80¨ Party Name:CHENIIICO
SYNTHETICS LTD。 ,

画 Party Name: CEE DEE

クト11

‐
117

日辮鰐|?跳・諄麟ド
・ν∞~

薦

No/Datc:12/80-

No.:19/3/80…

File

:01/80/050/00019/AM16/

File

1/040/01140/AⅣ l15/

dated 25.08.2015 (Copy of the comments being sent to firm and RA)'

珊麗Ъ:臣
Tllち        Lic.No/Dttα0510393737

b藻面高F■璃罫d孫蓄而Ec IIed that illll's application has been sent tO C&PC On 08.05.2015
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ibecision: The Committee noted?hat ttre firm's reply dated 28.08.2015 has been sent to DEIT on

i09.09.2015 for examination and comments. Case is deferred to 27.10.2015.

ALC2/2015
15.09.2015

Case No。 :46/3/8ι

ALC2/2015

Case No.:64/3/8tl‐

ALC2/2015
PartyName: MAMOLI
TEXTILE MACHINERY
MANUFACTURERS

Status:

レ3 ~l--- l:01/80/os0/00064/AMl6/ l:07124104010044s/AMl5l 12s.03.201s I

,

|ぽ∬1五罵11lFbeingStt・
ttl高

「

ALC2/2015
15.09.2015
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Decision : The Committee noted that firm's representative Shri Kapil Bajaj, Deputy Manager SCM
attended the personal hearing held on 04.08.2015 and were explained about the errors in their
information given to DES-I. NC also noted that the firm was asked to provide correct details
regarding export/import items for consideration of their case and decided to send reminder to the
firm to expedite reply. Case is deferred to 27 .10.2015.

PARVEEN SHARMA

馴眠楢鮮雖綴i締

Case No.:65/3/8)

ALC2/2015

No/Date:12/80-

5

15.09.2015

The Committee noted that the firm's application has been sent to MSME on 08.05.2015
by renlinder on 13.07.2015 and 24.08.2015 for comments and decided to renlind MSNIE

to expedite comments. Case is deferred to 27.10.2015.

No/1Date:12/80-
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剛覇隔
~翻
F2/80-~

107942 1Defer

5        1Date:27.10.2015



(tzoyzots-TSw (B) dated 28'08'2015 has

raised deficiency in the firm's application and decided to send it to the firm to furnish reply'

is deferred to 27.10.2015.

師
、Mlσ 賠ち刷:OЮ0467AMly1261:01/80/050/00194/AM16/

)ecision:The committee decided to ratitt the n011llS baSed upon the MSME

104)/15‐ NIIE dated 01.09.15(Copy Ofthe comments being sentto■
111l and RA).

RA may take necessary action accordingly.

‐ ||:ilil:il::::III::lililll:|   [;F::171:illi:i~

~~PartyNamc NTERPIIMP

HYDRAULICS INDIA  :ALC2/2015

ID Note No.30

, The C"..itt"" 
""t"d 

tt*t MSME ,id" ID N;.jO (t tSytS-ME dated 09.09.15 has raised

in the firm's application and decided to send it to the firm to furnish reply.

is defelTed to 27.10.2015.

15,09。2015

Status:
Deferred

Status:
Deferred

IM
A]

,anyヽ五

“

さ:ヽETAFIM  IMCetNo/Date:12/80‐
IRRIGATION INDIA   ‐ALC2/2015
LTD.         15.09.2015

:The Committee noted that the nllll's application has been sent to C&PC for examination

comments on 31.07.2015 and decided to remind C&PC to expedite comments'

is deferred to 27.102015.
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堅整璽菱翌
~ ご

Case No.:6ノ9/80-

1301ALC2ノ2015

No.:9ノ 9ノ80‐ALC2/2015 Name:ZENITH No/Date:12/80-

PVT LTD。 , 5

File

No.:12/9/8ト

;Th. eo1nrin|;;;i;a ihat firm's application has been sent to C&PC on 08.05.2015

by reminder on 18.05.2015 and 26.08.2015 for examination and comments and decided to

C&PC again to expedite comments.Case is deferred to 27.10.2015.

Name:ZENITH

5.09.2015

l/AM15/ IOt.O+.ZOt S

PVT LTD.,

No/Date:12/80-
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Defer
:27.10.2015

Decision: The Committee noted that MSME vide ID No.30 (102)115-ME dated 01.09.15 has raised
iciency in the firm's application and decided to send it to the firm to furnish reply.
is deferred to 27.10.2015.

HQ File ILic.No/Date:0410160639
:01/80/050/00189/A¥16/ 1:04/24/040/00053/AM16/ 105.06.2015 :27.10.2015

Decision:The Committee noted that MSME宙 delD No.30(114)/15-ME dated 07.09.15 has raised
deficiency in the firm's application and decided to send it to the firm to furnish reply.
Case is deferred to 27 .10.2015.

聯響閾ツ「踊孵
而~

躍F12/80‐w蒔
~

HQ File

:01/80/050/00190/AM16/

deficiency in the firm's application and decided to send it to the firm to furnish reply.
Case is deferred to27.10.2015.

Defer

Date:27.10.2015

Decision:The Committee noted that MSME vide ID No.30(116)/15-ME dated 09.09.15 has raised
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I)ecision:The Cominittee noted that hard copy ofthe application ofthe flrm has not been received

despite reminder on 24.08.2015 and decided to remind RA&fHH again to send hard copy ofthe

lappliCation to DGFT(HQ)fOr Яxation ofnorms.Case is defcrred to 27.10.2015.

Defer
Date:21 .10.2015

The Committee noted that hard copy of the application of the firm has been received and is

1職淵 1躙
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Case No.:5/9/80-

ALC2/2015

Case No。 :1/6/80…

Case No.:2/9/80-

:01/80/050/00187/AM16/

ing sent to DIPP for examination and comments. Case is deferred to 27.10.2015.

哨驚i輌絆

扁 10108298
.06。 2015
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HQ File            lRLA File            Lic.No/Dtte:31100654981
:01/80/050/00188/AM16/  1:31/83/040/00028/AM16/  122.06.2015       1

mG;irn: The c s based upon the DHI U'O' No'3 (146/15-TSW

l(B) a"t"A 19.08.15 (Copy of the comments being sent to firm and RA)'
I

I

lRe may take necessary action accordingly

1    111 :「 「  |                         =_____=_=======__=____二 ===凛
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Decision , The Committee noted ifrai tra.a copy of the application of the firm has not been received

and decided to remind RA & firm again to send hard copy of the application to DGFT(HQ) for

fixation of norms.
Case is deferred to 27 .10.2015.
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Name:FRIZAIR
ATE LIMITED

No/Date:12/80-

5.09.2015

ofthe application to DGFT(HQ)fOr flxation ofnorms.Case is deferred to 27.10.2015.

靡 蒜訴
「
激蕊蕊iL蕊;~〕諄漱苧
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n:・「 he Comlnittee noted that hard copy of the application of the f1111l haS nOt been received

relninder sent to them on 24.08.2015 and decided to renlind RA&flrm again to send hard



S.No.359

Casc No.A-04 M/s. Larsen &
Toubro Ltd.,

HQF.No.01/80/171/00443/AM15/DESI Lic.No.&date
Meeting No.l2l16 RLA,No.03/95/039/00001/AM15 0310787646

dt.05.08.2014Date:15.09.2015 Request for ratification of norms
Decision:TheCommitteenotedthatthefirmhasnotreplied
and decided issue final reminder to the firm to furnish reply failing which this case will be rejected with
direction to the rl111l tO pay applicable custom duty with interest.

Case is deferred to 27.10.2015.

Decision: The Committee noted that application of the firm has been sent to MSME on lg^092015 "ds

DHI has informed that this case pertains to MSME. Accordingly, the application of the firm has been sent
to MSME on 18.09.2015 for examination and comments. Case is deferred to 27 .lO.2Ol5.

Decision: The Committee noted that the fi.m
examined by DGFT on file as DIPP has already provided comments. File is being submitted for taking a
decision on the subject. Case is deferred to 27.10.2015.

Decision: The committe-e decided to ratifu the
dated I1.09.15 (Copy of the comments being sent to firm and RA).
RA may take necessary action accordingly.
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S.No.360

Casc No.A-05 M/s.ASSEAL
India Pvt.Ltd.,

Pune

HQF.No.01/80/162/00322/AM15/DES.I Lic.No.&date
Meeting No. l2116 RLA,No.31/82/039/00002/AM15 3110065119

dt.02.12.2014Date:15.09.2015 Request for fixation of norms for annual
requirement.

S.No.361

Case No.A/R-70 M/s. Gastek

Engineering (P)

Ltd., New Delhi

HQF.No.01/80/050/00509/AM07/DES.I Lic.No.&date
Meeting No.l2l16 RLA,No.05/24/040/00346/AM07 0510188500

dt.08.08.2006Date:15.09.2015 Request for revision of norms

S.No.362

Casc No.A/R-149 M/s. Pranita
Engineering

Solutions Pvt.

Ltd.,

HQF.No.01/80/050/00083/AM14/DES. Lic.No.&date
Meeting No.l2l16 RLA,No.07/24/040/00503/AM13 0710094700

dt.08.04.2013Date:15.09.2015 Ratifications of norms

S.No.363

Case No.A/R‐ 152 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

HQFoNo.01/80/050/00765/AM10/DES.] Lic.No.&date
Meeting No.l2116 RLA,No.07/24/040/00393/AM10 0710070031

dt.15.02.2010Date:15.09.2015 Ratifications of norms



Case No.A/R-41 iWs. Autotech

lndustries (India)

Pvt. Ltd., Chennai

Lic.No.&date

Meeting No.l2116 4o/ooo01/AM12 0410123667

dt.29,04.2011
Date:15.09.2015 Request for fixation of norms

S.No.364

een called for'personal hearing' on

Zg.Og.ZOl5 to explain their import/export items before the NC in all cases. Accordingly, NC decided to

transferthis case to DHI for examination and comments.Case is deferred to 27.10.2015.

S,No.365

report which has been sent to

MSME on 03.08.2015 for corninents and decided to remind MSh〔
E to expedite comments.

case is deferred to 27.10.2015.

S.No.366

ePort which has been sent to

NIISME on 03.08.2015 for comments and decided to relnind MSME to cxpedite comments.

case is deferred to 27.10.2015。

S.No.367

nt to MSME for

conllnents on 14.06.2015 and decided to relnind MSME to expedite conlllnents.HOWever,MSME has

info111led that earlier in this case recommendation was■
om DHI and requested to transfer this case to

DHI.Accordingly,NC decided to transferthis case to DHI for commens.

casc is deferred to 27.10.2015.

もヽヽヽ
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Case No.A/R-47 Ivl/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

0/AM15/DES. Lic.No.&date

0710085276

dt.05.01.2012
Meeting No.12116 RLA,No.07/24/040/UUjソ ソ/AIVll Z

Date:15.09.2015 Request for fixation of norms

HQF.No.01/80/162/00101/AM15/DESJ Lic.No.&dateCase No.A/R‐48 M/s. Pranita

Engineering

Solutions Pvt.

Ltd.,

Meeting No.12l16

…

/24/040/00187/AM09 0710059077

dt.13.08.2008
Date:15.09.2015 Request for fixation of norms

Case Noo A/R-125 M/s.Boysen

lndia Ltd。 ,Noida

HQF.No.01/80/050/00278/AM12/DES. Lico No.&date

05100299447

dt.11.08.2011
trrteeting No.l2116 RLA,No.05/23/040/UU160/AIVll Z

Date:15.09.2015 RequestE-mendment / revision of

NOTTNS.

S.No.368

Case No.A/R-131 M/s. Boom

Systems Pvt. Ltd.,

50/00097/… Lic.No.&date

Meeting No.l2116 RLA,No.05/23/040/∞ 156/AM12 0510297632

ヽ
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Decision: The Committee noted that firm,s repl
for comments and decided to remind DHI to expedite comments. Case is deferred to 27.10.2015.

S.No.369

Case No.A/R-147 M/s.Borg Wamer

Emissions

Systems lndai

Pvt.Ltd.,New

Delhi

HQFoNo.01/80/050/00H1/AM15/DE

S.I

Lico No.&date

Meeting No.l2l16 RLA,No.05/23/040/00541/AM124 0510383080

dt.28.03.2014Date:15.09.2015 Request for fixation of norms.

Decision: The Committee noted that firm,s reply
for comments. Case is deferred to 27.10.2015.

Decision: The Committee noted that f to C&pC for
comments on 05.02.2015 fo110wed by reminder through DO letter dated 23.07.2015 to JS,C&PC tO

expedite conllnents and decided to renlind C&PC tO expedite cOminents.

Case is deferred to 27.10.2015.

Decision: Th" Co
comments on 05.02.2015 followed by reminder through DO letter dated 23.07.2015 to JS, C&pC to
expedite comments and decided to remind c&pc to expedite comments.
Case is deferred to 27.10.2015_

Decision: The Committee noted
for comments and decided to remind DHI to expedite comments.
Case is deferred to 27.10.2015.

S.No.370

Case No.A/R-150 M/s. Poly
Medicure Ltd.,

HQF.No.01/81/050/00071/AM15/DE

S.I

Lic.No.&date

Meeting No.12/16 RLA,No.05/24/040/00447/AM14 0510380665

dt.03.03.2014Date:15.09.2015 Request for revision of norms.

S.No.371

Case No.A/R‐ 155 M/s.POly

Medicure Ltd.,

HQF.No.01/80/050/00229/AM15/DES.I Lic.No.&date
Mceting No.12/16 RLA,No.05/24/040/00109/AM15 0510388265

dt.05.06.2014Date:15,09.2015 Request for revision of norms.

S.No.372

Case No.A/R-156 M/s.LMT

(India)Pvt.

Ltd。
,

HQF.No.01/80/162/00262/AM15/DES.I Lic.No.&date
NIteeting No.12/16 RLA,No.31/83/039/00001/M15 3110063414

dt.09.04.2014Date:15.09.2015 Request for ratification of norms.

S.No.373

Case No.A/R-157 M/s.Y― Tec

lndia Ltd.,

HQF.No.01/80/050/00239/AM15/DES.I Lic.No.&date
Meeting No.l2l16 RLA,No.05/25/040/00069/AM15 0510388240

ミb39
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裏豪扇耐endation of MSME

(ChemiCal)OM No.23(13)/2014‐ Chem./216 dated 31.08.2015(Copy Ofthe comments being senttO■
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and RA)with direction to the■ 1ln to pay applicable custom duty with intcrest for EODC.

RA may take necessary action accordingly.

S.No.374

endation of MSME

(chemical) oM No.23 (13)l2ot4-chem.l2i6 dated 31.08.2015 (copy of the comments being sent to firm
Vヽ■ ■V・・・・V“ `ノ

V^・ ^^ヽ ―・―― 、一―ノ~

and RA)with direction to the flm to pay applicable custom duty with interest for EODC.

RA may take necesSary action accordingly.

S.No.375

bY DIPP) letter dated

01.05.2015 followed by reminder on 13.07.2015 and final reminder on 24'08'2014 and decided to grant

another 15 days time to fumish reply failing which the case will be reieCted with direction to the■
111l to

pay applicable cllstom duty with interest.Case is deferred lo 27.10.2015.

S.No.376

ncy letter dated dated

22.06.201 5 and decided to send rerninder to the f1111lto furnish reply.

Case is deferred to 27.10.2015.

S.No.377

Casc No.A/R… 158 M/s. Y-Tec India

Ltd., Gurgaon

0129/AM15/DE

S.I

Lic.No.&date

Meeting No.l2l16 RLA,No.05/24/040/oo481/AM15 0510382360

dt.21.03.2014
Date:15.09.2015 RLquest for re宙 sion/amendment of

nolllls.

Casc No.A/R‐ 165 M/s.ISGEC
Heavy

Engineering Ltd.,

Yamunanagar

面茅雨画面硬]/050/00262/AM14/DE
S.I

Lic.No.&date

Meeting No.l2116 RLA,No.05/23/040/00234/AM14 0510364501

dt.04.09.2013
Date:15.09.2015 Request for correction of exPort

product of norms.

Case No.A/R…38 M/s.Technoweb

Textile

Enginee五ng P宙 .

Ltd.,Mumbai

HQF.No.01/80/050/00077生 登生里豊≡至三 Lic.No.&date

Meeting No.12l16 RLA,No.03/95/040/01060/AM13 0310730202

dt.03.04.2013
Date:15.09.2015 Request for revision of norms

Casc No.A/R-55 M/s. Licra

Green

HQF.No.01/80/050/00412/A… Lic.No.&date

Meeting No.l2l16 RLA,No.07/24/040/00215/AM14 0710099590

40 lol町
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Date:15.09.2015 Technologies,

Bangalore
Request for revision of norms dt.13.11.2013

Decお bn:The commhtee dedded IP m° dい he n9rlnS based upon the DHI UO Note No.3(10)/2014-
TSW(B)dated 14.09.2015(Copy ofthe comments being senttO■ 1lH and RA).It iS inf0111led by DHI that
earlier there was nO calculatiOn prOvided by the Applicant.

RA may take necessary action accordingly.

S.No.378

Decision: The Committ"
to them on 24.08.2015 and decided to send reminder to the firm to fumish reply. Case is deferred to
27.10.2015.

DecidOn:The COmm■ teelol,d that the representaive Ofthe■ m has been cJLd br persOnJ heaHng on
29.09.2015 to explain their illnport/expOrt items before the NC. PH letter was issued to the f11111 0n

31.08.2015 along with E-mail. Case is deferred to27.10.2015.

Decislon:The COmmit,c,° ted that the representat市 e ofthe nllll has been called fOr personal hea」 ng on
29.09.2015 to explain their import/export items before the NC. PH letter was issued to the f11111 0n

31.08.2015 along with E-mail. Case is deferred to27.10.2015.

Casc No.A/R‐57 M/s.GodreJ&

Boycc Mfg.CO.

Ltd。,Mumbai

HQF.No.01/80/050/00089/AM15/DES.I Lic.No.&date
Meeting No.12l16 RLA,No.03/94/040/01044/AM14 0310762309

dt.18.12.2013
Date:15.09.2015 Request fOr chan

export item at sI. No.1,2,3,4,5,6,9 and 10

of n01:1ls

S.No.379

Case No.A/R-67 trzl/s. Autotech
Industries
(lndia) Pvt.

LTd., Chennai

HQF.No.01/80/050/01 Lic.No.&date
Meeting No.l2l16 RLA,No.04/24/040/00221/AM09 0410101668

dt.16.01.2009
Date:15.09.2015 Request for revision of norms

S.No.380

Casc No.A/R-68 M/s. Autotech

Industries
(lndia) Pvt.

LTd., Chennai

HQF.No.01/80/050/00 Lic.No.&date
Mceting No.12/16 RLA,No.04/24/040/00053/AMll 0410114549

dt.14.06。 2010
Date:15.09.2015 Request for revision of norms

S.No.381

Case No.A/R-69 M/s.Autotech

lndustries

(India)Pvt.Ltd.,

Chemai

HQF.No.01/80/050/00380/AM12/DES.I Lic.No.&date
Meeting No.l2l16 RLA,No.04/24/040/00224/AM12 0410130238

dt.11.11.2011
Date:15.09.2015 Request for revision of norms

41
kぷへ



382S.N

０
０
つ
Ｊ

Decision: The Committee noted that the representative of the firm has been called for personal hearing on

2g.og.2ol5 to explain their imporuexport items before the NC. PH letter was issued to the firm on

3l.08.20l5alongwithE-mail.Caseisdeferredto2T.|0.20|5.

009 and the firm has not
e above mentioned AA wt

approached DGFT thereafter for fixation of norms. Although comments have been received from DIPP'

"nlicqhle crtstomdPPlU。 し 1lCu L′ U■  ■ し■■ViV“ 八しν ● ^V●  …

NC decided to reicct the case duc to abnormal delay with direc」
on to the flrln to pay appliCable custOm

慰選職1溜潔L面 On ac∞dn」I

ffiitteenoted this already deferred t0 13.10.2015 in Meeting

No.11/80 dated 01.09.2015.

S.No.384

S.NI

Declslon:The Committee nOted that MSME vide ID No.30(105)/1,¨
ME dated

deflciency in the flrln's application and decided to send itto the flrm to fumish reply.

Case iS deferred to 27.10.2015.

S.No.385

CaSe iS deferred t0 2■ "鰤
.    

聰ゝ

ぬ

“

H Ю9

deflciency in the f11lH's application and decided to Send it to the f11ln tO fumish reply.

0.

HOF.No^0 t E0/050/0 1 653/AM09/DES'I Lic.No.&date
Case No.A/R‐70 M/s.Xytel lndia

Pvt.Ltd.,Pune
3110036856

dt.02.01.2009
tr4eeting No.12116 RLA,No.31/24/040/UUZ4も /AIVIUソ

Date:15.09.2015 Reqrest foafixation of norms
has not

.No.
AM15/DES.I Lic.No.&date

CaseNo. A/R-71 M/s.Spirotech

Heat Exchanger

P宙.Ltd.,New

Delhi

0510389675

dt.14.07.2014
Mcedng No.12/16 RLA,No.05/24/040/00154/AMl)

Rfi;estEirevision of norms
Date:15.09.2015

in the

636/AM15/DES.I Lic.No.&date
case No.A/R‐99 M/s.Hindustan

Equipment's

P宙.Ltd.,

Pithampur

5610004531

dt.03.02.2015
Meeting No.12116 RLA、 No.56/24/040/00056/AMlう

Reqlrest for fixation of norms
Date:15.09.2015

02 09.15 has raised

HOF.No.01/80/C150/00025/AM16/DES.I Lic.No.&date
Case No.A/R-100 M/s.Hindustan

Equipment's

Pvt.Ltd.,

Pithampur

5610004563

dt.24.03.2015

…

o.12ハ 6 RLA,No.56/24/040/00063/AMI主

Request for fixation of norms
Date:15.09.2015

has raised

42



S.No.386

Case No.C‐ 08 IWs. Toyota
Kirloskar Auto
Parts,

Ramanagara

HQF.No.01/80/171/00441/AM14/DES.I
Meeting No.12/16 RLA,No.A/2012/08/EOU―TN
Date:15.09.2015 Request for fixation of wastage norms for 100% EOU.

Decision: The Committee noted that
import/export items directly on 31.07.2015 followed by reminder on 08.09.2015 and decided to issue
final reminder to the firm to furnish reply failing which the case will be rejected with direction to the firm
to pay applicable custom duty with interest fOr EODC.

Case is deferred to 27.10.2015.

*****
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Ministry of Heavy lndustries&Public Enterprises

Departrnent of Heavy lndustry
TSW(B)SectiOn

Subject:ApplicatiOn of M/s Alstom ttransport lndia for ratification of

nOrrYnS Of AA no 0710099232 dt 28-10-13

DES-I, DGFT may kindly refer to the above mentioned AA of M/s
Alstom Transport India. The firm's reply of dated 13-03-15 has been
examined. further to this office letter of dated 15-07-15, it is
stated that the information submitted has not been co-related with
item no of import. The drawings have only been submitted but no
calculation is available. DES I to decide as per exim procedure.

The above issues with the approval of IA (KKT).

ノ)I
｀̀B.C.Nayak

Development officer
10-08‐ 15

DG「 l~′ FFDO′ DES― I
Deptt.oF HI′ UO No3(56)/14-TSW(B)    dated

1ヽ(1
ヽ

S状

お く

いぃ、ヽ
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ofnce oftllc Developnlent C01■ lllissiOner
M嚇
認:貰品wi踊:器

TS

30(68y1s_ME

Subject: AA no 05r0380507 datecr27.02.r4 fbr M/s Iloyse, rndia t.td.

'l-he norrns nray be llxed as lollolvs:_

- :'i, '-.i-' - --i i ';:r.i - -:.' .., i Io Ittrport inzry bc allorvcd lbr 60855 kg inclusivc ol'Syo\.vastagc alter taking l/3,,1
rccovcrv lbr scrap. ,. : :: . ;. Wcight of cach e.\port proclucr i( 0.39 kg. .,

l-his issues with thc approval of Director (ME)

1 
・
 ´ |‐11

に品

“
封

.

AD(ME)

Shri Haradhall Das,FTDO,DGFT Udv02 Bhawan New Dclhi

O/O Thc DC(MsME)ID note n0 30(68)/15-ME datcd 15.09.15

販も、



Sutteは
闇li鴨訛響鷲認:9・

1・h November 2“ 5‐

To: Haradhan Dasくharadhan das@niC in>

Personal Heanng-15th November 2015-RallCal (23kB)
image001 lp9(4kB)

originalMessagePersonalHearing-,lSthNovember2015-RatificationofNorms.eml

Subject. Personal Hearing - 15th November 2015 - Ratification of Norms

From: nitin group <info@nitingroup'com>

Date: Wed,09 Sep 2015 11"21'13 +0530

To: Parveen.s@nic in

To

The Foreign Trade development Officer

Government of lndia

lv'iinistry oi Comntei'ce & lndustry

Dept. of Commerce

Directorate General of Foreign Trade

Udyog Bhawan

New Delhi

Юnd Attni Sh● Haradhan Das

We arein receipt ofyour F No 01/80′
050ノ00192′AM15/DttS‐ l′ 1143 dt31 8 2015

https://111ail.goV.ili/iヽ
vc__StatiC/1ayout/Shell.htllll?lang=en―

i11`%30.0.1.0_14062917

rn the subject context, here we wourd rike to inform your good offices that we have arready surrendered the Advance

Licence No. 0310779865_ Lic. Fire No. O3/95.040/o0ozsAMrs,, Surr of Lrc and Lic No. 0310779862 - Lic File No'

o3/9s/040/00052/AM15/B on 3rd september 2015. A copy of acknowledgement from the Qrc 
nooitional Director

General of Foreign Trade, Mumbai is enclosed nerewitn toiio"'nro'"nli'""";;;;;;t" \ XO\^l..r,
^. , r i-1:'i.

'dtifi5:"li'rS':*;

since the subject meeting is on the issues.rerated to advance ricence which is ,'r""6g6si]5tffius?,srfiuo*"0i

personar appearance is n-ot required on lsth November 2015 atuo'g ah";"n;";;$iEltbntu'''"' 
' '-

bv Norms COmmitteel.

14-09-2015



Hope our above clarification suffices on the subject'

Thanks and Regards

IE Si:ljl,',d
61664r_lB
4.F0F.i20
FC)
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To

The Foreign Trade development Officer

Government of lndia

MinistrY of Commerce & lndustrY

Dept. of Commerce

Directorate General of Foreign Trade

Udyog Bhawan

New Delhi

(nd Attn:Shtt Haradhan Das

WeareinreceiptofyourF'No.0U80/050/00192/AM1.5/DES-l/1143dt31.8.2015.

ln the subject context, here we would like. to inform your good offices that we have already surrendered

the Advance Licence'rtlo' oarozz9865- Lic' F'i" *""o:lni'o4olooozglAM15/B Surr of Llc and Lic No'

0310779862 - t-lc iie 
- 
rtro' 03/9sl040/o;;s2lAM1s/B on 3f 

-'stptember 
20Ls' A copv of

acknowledgement from the o/o Additio".i o,r*,",. General of Foreign Tracie, Murrbai is enclosed

herewith for your information and reference'

since the subject meeting is on the issues rerated to advance ricence which is already crosed at our end'

we hope our personal ap-pearance ,, no, ,.iu,rJJ;; ;;" *"r"mber 2015 at Udog Bhawan New Delhi'

Hope our above clarification suffices on the subiect'

Thanks and Regards

Nitin Firt・ PrOtectiOn industries Limited

RegistOred OffiCe 1 501,Delta,TeclinO10gY Street

H ranandani CardenS,POWal

,v4unnb31 400076,ヽ 18haraShti3 1ildia

pl、onel+91-22-40457000,Fax NO 
■911225701110

Web,te:wWW n tlnire cOm

CIN No :L]C1193MH1995PLC092323
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Departmelll of Hea、 I InduStl・ I
TSヽV(B)SectiOn

Filc No 3/155/2014

可1「二l・ iliご

Dated 14/9/2015

Ref: AA No 0410158938 Date d 7 /7120L4. M/s TAKRAF Chennai
Export Product: Bridge, Bogie, Structure etc for 1 No of 2380MTPH Ship-loader
lnputs:

This has the approval ofJS (RKS)
′ ´
|:   ・

(K K Tiwa百 )

lndustrial Adviser

DvDGFT,DES‐ |

SI.No. Items Qty recommended
1′ 2′ 3′ 10′ 11 Angle, channel ,Flats 1.02Kg/kg contentin EP

4to9,12 Rod , hollow section, pipe 1..O2Kg/kg content in EP

13 to 53 CS Plate l to 150mrn thick 1.09Kg/Kg content in EP

い



1い てこ1■●′
Offlcc Of the Developinent CO11lmissioner

lVlicl・O SinaH`%Mcdilinl Entel・ pl・ iscs

IVIECIIANICAL DIVIS10N

SuttCCt:AA no 0210204921 dated 05.09.14 in

Tools Pvt.Ltd

Tllc nOrnls may bc nxed as liDl10Wsi―

30(195)/2014-ME

:・cspcct of Ⅳ1/s Kyoccra cTc PrecisiOn

lei-uht ol'cxport product GIln4ll<i00-030cM. GI]A4StU g5-020My ancl GBA43t{400-
040MY nray be rnentioncd as 7grn, 8-gm ancl g 

-slrn 
rcspectivcly.

Rclcvartt sizc olitttport Itray bc allor.vcd fbr 100250 nos (1102.75 kgs). Wastage on 7 grr
is 57.1 4Yo and on 8 gnr is 3l.5yo.

'fhis issues rvith the approval of l)irector (Mlr) for taking vi*v by NC.

._i'

,li
(K.S.Sodhi)
,^D (ME)

Shri Haradhan Das.FTDO,DGFT UdvOg Bhawan New Dclhi
O/o The DC(MSME)UO notc n0 30(195)/2014-ME dated 15.09.15

ヽ
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1510912015 - Case No. 1/21180 (M/s ISGEC Heavy Engineering
Limited) (Advance Authorization No. 0510391810 clated 29.10.2014)

Advance Authorisation nlay be ratified as under:

l. Net empty r,veights of export items at Sl. No. 1.2.3 & 4 may be specifiecl as 39.9 MT.
43.4 MT. 60.25 MT & 63.2 MT respectively.

2. Quantities of import iteurs at Sl. No. I to 15 may also be specified as 4 Nos..2 Nos..
2 Nos.. 3 Nos..3 Nos..l No..1 No..8 Nos..S Nos..2 Nos..4 Nos..8 Nos..6 Nos..4 No. &
1 No. respectively in addition to their',veights.

3. Duty fiee w'eight of import item at Sl. No. I may be allowed as 21341 Kgs. inclusive oi
24.8 % rwastage after taking 20 o/o recovery ti.om scrap.

4. Intport items at Sl. No. 2.6. 8. 9 & ll to 15 may be allowed on net to net basis on net to
net basis with acconntability clause

5. Weights of import items at Sl. No. 3 to 5. 7 &. 10 may be allowed as applied for inclusive
of4.l7 o/owastage.

6. Word "Relevant" utay be prefixed with the descriptions of imporl items at Sl. No. l6 to
18, 33 to 35, 42 &.50.

7. Qnantities of iurport items at S1. No. 16 &. 17 may also be specified as 10115.83 Meters
& 14520.46 Meters respectively in addition to their weights.

8. Qtrantities of import items at S1. No. 16 & 17 may be allowed as applied for inclusive of
2.04 % wastage.

9. Quantity of imporl item at Sl. No. 18 may be allowed as 1.0417 KgsA(g. content in the
export products as claimed by the firm.

10. Inrport items at S1. No. 19 &20 maybe allowed on net to net basis with accountability
clause.

l l. Quantities of import items at Sl. No. 2l to 32 may also be specified as 4 Nos., 2 Nos.,
1No., 1No.. 1No.,2No.,4Nos.,5Nos.,6Nos.,6Nos.,SNos.&2Nos.respectivelyin
addition to their weights.

12. Import items at Sl. No. 21,23 &26 to 32 may be allowed on net to net basis on net to net
basis with accountability clause.

13. Weights of import items at Sl. No. 22.24 &25 may be allowed as applied for inclusive
of4.17 ohwastage.

14. Quantities of import items at Sl. No. 33 &34 may also be specifiedas7288,28 Meters &
3304.18 Meters respectively in addition to their weights.

15. Quantities of import items at S1. No. 33 &, 34 may be allowed as applied for inclusive of
2.04 % wastage.

16. Quantity of import item at Sl. No. 35 may be allowed as 1.0417 Kgs/l(g. content in the
export products as claimed by the firm.

17. Quantities of import items at S1. No.36 to 4l may also be specified as 3 Nos.. I No..
I No., I No.. 3 Nos. & 1 No. respectively in addition to their weights.

18. Weights of irnport items at Sl. No. 36 8. 39 may be allowed as applied for inclusive of
4.17%wastage. A \

lKo\r
''-..1. '- - "-.1 ,,, 'l-t.1f 

::ll:
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19. Irnport items at Sl. No. 37. 38, 40 &. 4l may be allowed on net to net basis on net to net
basis r,vith accountability clause.

20. Quantity of import item at Sl. No. 42 tnay also be specified as 8651.79 Meters in addition
to its lveight and its qr.rantity may be allowed as applied for inch-rsive of 2.04 o/o wastage.

21. Quantities of import items at Sl. No. 43 to 47 rnay also be specified as 1 No.. 1 No..
I No.. I No. & 1 No. respectively in addition to their weights.

22. Weights of import items at Sl. No. 43 & 44 may be allowed as applied fbr inclusive of
2.04 % wastage.

23. Import items at Sl. No. 45 to 49 ma1' be allou'ed on net to net basis on net to net basis
rvith accountability clause.

24. Quantity of import iteru at Sl. No. 50 may be allowed as 1.0417 Kgs/Kg. content in the
exporl products as claimed by the timr.

25. Quantities of impott items at Sl. No. 52. 53 & 54 may also be specified as 3 Nos..
3 Nos. & 1 No. respectively in addition to their,,veights.

26. Import items at Sl. No. 51, 53 & 54 may be allolved on net to net basis on net to net basis
rvith accountability clause.

27. Weiglrt of import item at Sl. No. 52 may be allowed as applied tbr inclusive of 4.17 o/o

rvastage.

28. Quantities of import items at Sl. No. 55 to 59, 6l & 64 to 66 (Welding consumables)
uray be allorved as applied for i.e.500 Kgs.. 1000 Kgs.. 1000 Kgs..300 Kgs..300 Kgs..
250 Kgs., 500 Kgs.. 500 Kgs. & 500 Kgs. respectively.

29. Quantities of import items at Sl. No. 60, 62 & 63 (Welding consumables) may be
allow'ed as 335 Kgs.. 1974 Kgs. & 75 Kgs. respectively

Norms Committee may take a view.

´
6.K.ぶ)・

1

Development Offlcer
Norms Committee I
DIPP No.12/103/2015-TSW/25 dated 15/09/2015

隔、ヽ /



ofncc ofthe developlllent Colllnlissiollcr

Ⅳlicl・ o sllla‖ &11lcdiulll Entcrpl‐ iscs

ルIECHANICAl」 DIVIS10N

SuttCCt: AA No 3H0065031
Equipnlcnt(11ldia)Pvt Ltd.

30(27)/15-ME

datcd 30.10=14 in rcspcct Of Ⅳ1/s York Transpoll
l ' 1 '｀

二
′ `

Reply rcccived {iorn firm is placcd at I'}LiC. Norrns may be Ilxed as lollorvs:-
i / ,,r: ._ i,. ,. Weight ol'thc exporl product rnay be ntentionecl as 4g3 ke.

' lrrrport tltay bc allorvccl l-or 19941 kg irrclusive c>1- 3.3o/o \vastagc after affectir-tg 20oh
rccove ry lbr scrap.

'fhis issues rvith the approval of Director (ME)

(K.S. Sodhi)
AD (ME)

Sllri Haradllan Das,FTDO,DGFT Udvog Bhawan Ncw Dellli

O/o The DC(MSME)ID note no 30(27)/15-ME datcd i4.09.15



t  i

ofnce oftlle developlllent Colnlnissioner

MicrO sinaH 2貶 llledilHn Enterpriscs

ⅣIECHANICAL DIVISION
tiげ ブ||^/fこ
30(249)/14-ME

SuttCCt:AA no 0510392369 datcd,ll.02.15,in「 cspcct of M/s canlnl air ttltcratiOn Pvt
Ltd                   、__― ‐′

i,.'i. 'i'''l-he norrr.rs may be l'ixecl as lbllorvs:- '

' I{clcvartt Illter paper Inay bc allolvecl as l=O2kglkg contcnt in export product.
i
i.'

'fhis issues rvith the approval of- Director (ME) lbr takin-u vierv by *a. 
t 

"

(K.S.SOdhi)
AD(ME)

Shri Hal・ adhan Das、 FTDO、 DGFT Udvog Bhawan New Delhi
O/o The DC(MsME)UO note n0 30(249ソ 14-ME datcd 01.o9.15



RC
No 46011/103/2011¨ PC‐ ll

Ministry of Chernicals and Fertilizers
Department of Chernicals & Petrochemicals

**r.*,1.*

Room No.223, A Wing.
Shastri Bharvan, Nerv Delhi-l l0 001

Dated the 3 I't August, 20 I 5

M/s Stericat GLrtstraings (P) Ltd..
169. Sector 1. IMT Manesar.
Gurgaon - 122 050 (Flar1'ana)

Telethx: 0 I l-+--1609500

Email: stericat I r{i l irtelrnail. in

Sub: Advance Authorization Application from M/s Stericat Gutstraings (P) Ltd. for the

import of rarv material against the export of various items as indicatetl in the

application (Advance Authroization No. 0510392401 dated 12.12.2014) - reg.

Sir.

This is rvith reference to your application received from Office of DGFT (Reference

No. U.O. No. 0l/80/5 01597lAM-L5/DES-1/1844 dated 13.02.2015). ln order to examine yottr

application. you are being advised to furnish the following inforrnation:-

iii. Details of production process indicating rnatrial balance for each of the export product

and corresponding consumption of both indigenous and imported inputs duly certified

by Chartered Engineer.
iv. Production of all the export products and corresponding consumption of inputs (both

imported and indigenous) duly certified by Chartered Accountant for the three financial

years.

On receipt of the above information, your application lvould be examined on merit.

Yours faithfully
l'I - 

,/ i./,ll(t.
('O.P. Str'arma)

Joint Industrial Adviser
Tel: 0 1 I -2307 1  4ZlTelefax: 0l I -2307 1187

Email: omshanna(Enic.it.t

Copy to:-

r'ShriHaradhan 
Das.

Foreign'frade Development Officer.
Directorate General of Forei-sn Trade.

Departrnent of Commerce.
Ministry of Commerce and lndustry.
Udyog Bhawan, Nerv Delhi
Fax: 2306 2225 123061613

S‐
磁C

師1引 5
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No.46011/25/2011‐ PC.H

Govel・ :llllent Of l1ldia

Ministr、 ofChenlicals&Fenilizers

Depal・tillent ofChelllicals《 覧Petrochel■ icals

スメこニタLて
じ///

メι て9/′ IS

Room No.223. A Wing.

Shastri Bharvan. Nerv Delhi-l l0 001

Dated the 24tr' August. 2015

OFFICE MEMORANDUM

Sub: Application from M/s. Injectoplast Pvt. Ltd. for the import of rarv material

against the export of RECPT ASY CNSL PNL ASH for issue of advance licence

(Licence No. 0610038012 dated 17.12.2014 - reg

The undersigned is directed to ret-er to DCFT U.O. No. 0l/80/050/576lAM-I5/DES-

lll176 dated 11.01.2015 fbnvarded an apptication fbr issue of advance licence tiom Mls'

lniectoplast Pvt. Ltci. tbr the inrport of ras' rraterial against the esport oIRECPT ASY CNSL

PNL ASH tbr issLre of advance licence (Licence No.0610038012 dated 17.12.2014. The

application has been examined in Department ol Chemicals and Petrochemicals and the

toilorving nonns are recommerrded for the ret-erence licence application:-

Name of Export ltem(s)

RECPT ASY CNSL PNL ASH Polyarnide l.U5/kg contellt
in the export

roduct

This has approvalof the competent authority.

″

Joint lndustrial Adviser

Tel:011-23071442
Telefax:011‐ 23071187

Emaili omsharmκanic.in

ShriP+adyuman Das.

Foreign Trade Development Officer.
Directorate General of Foreign Trade,

Department of Commerce.

Ministry of Commerce and Industry,
Udyog Bhawan, Nelv Delhi
Fax: 2306 2225 123061613

０
し

し
ヽ

賭ヽヽ
瓢

Name of imPotlQty in l(gs. Qty. in kgs.
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irir'.s. Alsitrrri'l'rtrr.rsptlrt inclilr i irrritcrl
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I)ost. Coinrbatore
I'anril NadLr-6-t 1402
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Subi―
=へ |〕 I)licati011

18122014

Sir.

島

お

ratiticati(.)r.l ol nomrs ol'r\dvance Licence No. . i210077370 clated
export ol''ltaihvay Traction and SignalIing Equipments."

Please ref-er to 1'our application received trom the O/o the DGFT on the subject
cited above.

2- You are requested to provide justification for wastage or depute your technical
representati','e for teclinical disciissioi-r witii prir-rr trppointmenr to enable turther
processing ofthe case.

Yourstittflllly

[、

■オ、メ   ・́

(Asha Nangia)
DirectOr

Copy to:―

Slll・ i liaradhan Das

I「

′
I‐DO         w.r.t DGl.T
O/oD(〕FT      56.2015
tldyog Bhava11

Ncw Delhi

ID No.01/80/050/00600/AN/115/DES-1/309 dated

ヽ

1｀ ■
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omcc ofthc Dcvc10pincnt COnlnlissioner    l l:|‐ 11

M icl・ o Sina‖ 2%Mcdil‖n Entcl・ priscs

MECHANICAL DIVISION

30(67)/15-ME

SuttCCt:AA no 0510392592 dated 26.12 14 1iD「 M/s BOyscn lndia lン td.

As pcl・ /ヽ A No.0510374424 datcd 24.12 13、 tllc nornls lllay bc rlxcd as loHO、 vsi_

O  l11lpoll lllay bc a‖ o、ved ibr 6896 kg illclllsivc 01｀ 80/。 、vastagc aicr takil18 1/3rd

rccovcl・y lbr scrap

O  Vヽcight ol｀ cach cxpoll prodtictis 0 313 k8

This issues witll Jlc approval oF Director(ME)

証j:ふ 11
AD(ME)

Shri llaradhan Das、 FTDO,DGFT Udvog Bhawan New Delhi

O/o The DC(MSME)ID notc no 30(67ソ 15-ME dated 15.09.15

陀、ヽ
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Department of Industrial Policy & Promotion
(rsw)

NC Nleeting clated 1510912015 - Case No. 6713/80 (M/s Pyro Electronic Instruments Goa
Pvt. Limited) (Advance Authorization No. 171000601-l dated 30.10.2014)

Advance r\uthorisation may be ratified as under:

1. Words "L:422.5 u-ln-r" may be sutlixed r.vith the description of export iten-r at S[.

No. l.
2. Wolcls "L: 3il.5 l'r1u1 ' rna)' be suf]lxed r.l'ith the description of export item at Sl.

No.2.
3. Words "L:412.5 mn.r" ltlay be sutllxecl r,vith the description of export iter-n at Sl.

No. 3.

4. Words -'L: i72.5 tlll" may be strfllxed rvith the description of export item at Sl.

No.4.
5. Words "L:312.5 mm" may be sufllxed with the description of export itent at S1.

No.5.
6. htrpolt items fl'om Sl. No. 1 to 3 & 5 to 9 may be allou,ed on net to uet basis rvith

accountability clause.

7. Qua.ntitl, of import item at Sl. No. 4 rlay be allorved as applied for i.e. 20 Kgs. orr

net to net basis

Norms committee may take a view

t'｀ ヽりl ´

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. l2l 10312015-TSW/50 dated 15/09/2015

[r.\r
PARVF-EN SHARMA
Dv. Director General

Directorate General of FoleignTrade

il$l';yr"Jr"uffil:?,%'5fl fi 1i'
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Officc Oftllc devc10pnlcllt ConlinissiOner

Micl・ o snlaH&11lcdiLllll Entcrpl・ iscs

MECHANICAL DIVIS10N

30(34)/15-ME

SuttCCt: AA No 3‖ 0065171 datcd 07 01.15 in rcsPcct Of M/S York l｀ ranspon
IJqtliplllcnt(indi之 1)1)vt lン td

Rcply rCCC市 Cd l‐Onl衝 rnl is placcd at l)tり C.Nornls nlay bc n、 cd as fo110ws:_

0 
′ Wcight oftllc cxpoll prodLICt lllay bc lllcntiollcd as 520 kg
0  111lpoli nlay bc aHO、 vcd ibl・  81072 kg illclllsive of 3.30/。  、vastagc allcr afた cting 200/。
rccovcl・y lor scrap.

This issues with the approval of Director (ME)

. lr

\a

r '',\ i

(K.S. Sodlri) t

AD (ME)

Sllri Haradllall Das,FTDO,DGFT Udvog Bhawan Ncw Delhi

O/o The DC(MSME)ID notc no 30(34)/15-ME dated 14.09.15

k\r
PARVEEN SHARMA
Dv. Director General

Directora'te General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bnawan, New Delhi-11
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Department of Industrial Policl, & Promotion

(rsw)

NC Meeting dated 1510912015 - Case No. 42127180 Godrej & Boyce Nlanufacturing
Company' Limited ) (Advance Authorization No. 0310792675 datecl 08.01.2015)

r\dvance Authorisatioll ntav he Latif red as under:

f . i.\et ri'eight of e'xport proclucts at Sl. No. I to 11 mzry be specitieci as uncler:

Ｓ‐
．
Ｎ。

Net  Weight
(Kgs.)

Sl.

No.

Net     Weight

(Kgs.)

Ｓ‐
．
Ｎ。

Net     Weight

(Kgs.)
1 276.08 ″Ｄ 43.95 9 46.52
つ 292.68 6 70.66 10 47
D 281.05 7 68.89 44.83
4 47.04 8 49.43

l. Word "Relevant" may be prefixed with the description of import items at Sl.
No. 1to4&7.

2. Quantity of import item at Sl. No. I ma1' be allowed as 730.2 Kgs. as
1.25 Kgs./Kg. content in exporl items after taking 5 oZ recovery from scarp.

3. Quantity of inport item at Sl. No. 2 may be allowed as 362.3 Kgs. as
1.32 Kgs./Kg. content in export items after taking 5 0/o recovery from scatp.

4. Quantity of import itern at Sl. No. 3 may be allowed as 44.9 Kgs. as
1.87 Kgs./Kg. content in expott items after taking 5 0h recovery from scarp.

5. Quantity of import item at Sl. No. 4 may be allowed as l2L6 Kgs. as
1.58 Kgs./Kg. content in export items after taking 5 Yo recovery from scarp.

6. Quantities of irnporl items at Sl. No. 5 & 6 may be allowed as 12180 Nos. &
1920 Nos. on net to net basis with accourtability clause.

7. Quantity of import itern at Sl. No. 7 may be allowed as 58 Kgs. as 1.58 Kgs./Kg.
content in export items after taking 5 0Z recovery from scarp.

Norms committee may take a view

, - -::-,,,:
-::'" '' rjt'ilr

(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. |2/10312015-TSW57 dated 1510912015

Mη
PARVEEN SHARMA

耐 癬 鮒
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting datecl 15/09/2015 - Case No. 66/3/80 (M/s Pyro Electronic Instruments Go:r

Pvt. Limited) (Adr,ance Authorization No. 1710006020 dated 08.01.2015)

r\dvance Authorisatioll may be ratifled as under:

l. Words "L:372.5 m111" ulay be suff-rxed rvith the description of export items at

Sl. No. 1 to ,5.

2. Worcls "L: 472.5 ntnt" ulay be sLrtllxed rvitli the description of export iteurs at

Sl.No.6&1.
3. Words -L:422.5I'nnt" tl1ay be sufflxed lvith tlie description of export item at Sl.

No. 8.

4. lmport items from Si. No. i to 5 may be allor.ved on net to uet basis with
accountability clause.

8. Quantity of import itern at Sl. No. 6 may be allor,ved as applied fbr i.e. 1Q.-5 Kgs.

on llet to net basis

Nomrs committee may take a view
i- 

:

r jt .ri,
(S. K. Jain)

Development Officer
Norms Committee I
DIPP No. l2ll03l20I5-TSW/58 dated 1510912015

曝|ヽ
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メ躍

GO∨ERNMENT oFINDIA
MINISttRY OF CoMMERCE&IND∪

SttRYDEPARTMEN丁 OF CoMMERCE OFFICE OFttHE
ADDL DIREC丁OR GENERAL OF FOREIGN ttRADE
4,ESPLANADE EAS丁 i KOLKATA-700o69
e― mailid9■@wb nic in i ttel:2248-6831-34

File No AL S-CtO2t24t040l001 96/AM 1 5
To
M/s. Kyocera CTC precission Tools pvt.Ltd.,
Centre Point, Room No.322,
21, Hentant Basu Sarani, .r
Kolkata-700 001

This is for yourr information please.

Dated 10 06.2015

Silb., Carrueiiatron of Acivance Authorisatrorr
No 0210205434 Cated 09 01 20i5

Gentlemen,

^4  ? ^^,? 
with reference to your retter No. KCprpL/AArNN1006 ,ratedzt uc'tu ic on tne above mentioned surbject lam directed to inform you thattheabove mentioned license is treated as cancelled as requested by you and thecase is treated as closed.

Yoハ 1

(A4
Forelgn Trade Development officer

Fttr Addl Director Genera1 0f Foreign Of Foreign
Trade.

Copy to . .

The Assii conrrnrssioner of custonrs, DEEC cell, custom l.louse
1 511, Strand Road. Kotkata-700001.

鴫 L・
・、    ・PARVEEN SHARMA

馴講鼎職鱈



」すミネ薫■`
Departlment of lndustrial Policy`&PromotiOn

(TSV/)

NC卜leeting dated 15/09/2015-Case
Pvto Limited)(Advance Authorization

1

Norms committee maY take a view

Norms Committee I
DIPP No.12/103/2015-TSヽV/60  dated  15/09/2015

No。 10/24/80(Ⅳ 1/S Precision Equipments(Chennai)

No.0410160020 dated 13.01.2015)

つ

一

Reply submitted by the tlrm vicle their letter clatecl 02/09l2O15 has beetl perused' Firm has

nguin ,ubrr',ittecl intbrmation fbr iprport itenls at SI. No- 5. 6 - 9 & I I and not intbrmation

at Sl. No. 5. 6 .9 & l1 of Standard Deticiency Format'

Accorclingly. tirn may again be requestecl to submit intbrmation in respect of items Sl' No'

5.6. 9 A i t otstandai'cl beficiencyFormat, expott product wise reproduced belorv:

(-5) Weight of each of the imported and indigenous input, separately for each export product' for

the purpose of material balancing. Net weiiht (Gross weight ml.lus wastage) for each imported

and indigenous input in the export product may be indlcated Net weight along with.details of

other imported input to be used in the resultant product and sought to be imported/procured

from sources other than the ticense, if any, may also be indicated'

(6) lnformation about the inputs required per unit of the-resultant product as per sl'No'1 of

AppenOix-t 1A appearing in current HBP (Vol.l) separately for each product.

(9) Bifurcated quantities of components to be accounted for in the resultant product and the

requirement of components as spares.

(11) Detailed calculation as to how the quantity of raw.material.proposed for import has been

arrived at, including the net weight of componLnts to_be manufactured out of these imported

materlals, wastages claimed at each stage of manufacturing with complete justification and

su pported by documentary evidence/drawin gs etc'

イ                 ` し t ｀11

(S.K.Jain)
Development OffiCer

kbヽ1



No.7/140/2015-TSW /'′
2/

DEPARttMEN丁 OF INDUSttRIAL POLICY&PROMOT10N
(丁 S1/V Section)

Subject: Advance Authorisation No.
Rolls Pvt. Ltd.,New Delhi.

0510392836 dated 15-01-2015 -  ル1/s Golden

Ret   DGFT U.〇 .No 01/80/50/002/AM-15/DES― |

The case has been examined and the firm has claimed wastage of 5o/o. Taking
into consideration of process of manufacture & other details given by the firm, 5%
wastage is reasonable. Accordingly, the following norm is recommended :-

Export item -Oil resistant metal bounded/ metal unbounded rubber parts molded/
extruded including mounting & automotive part paddy dehusking rolls/
rubber rolls containing 101.25 MT of rubber compound.

Quantity:- 132 MT

lmport ltems -

S.No. Description of the item Quantitv recommended
1 Synthetic Rubber (NBR) 72.292 MT

2 Silica 18.00 MT

This has the approval of TA(B). ＼＼ _:｀ F

{Nandtal)
Consultant
18‐08…2015

Sh[:Haradhan Das,FTDO,DGFT
やヽ。 ついヽεllダィつしトレ、′′lθ l〆

Copy to i Shtt S.K.Jain,D.○ ,DIPP
hA
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 1510912015 - Case No. 5/27180 (Mis H. L. E. Engineers Pvt. Ltd.)
(Advance Authorization No. 5210037729 dated 24.01.2012)

Advance Authorisation may be ratified as under:

l. Ner rveights of 50.4 MT. 4.8 MT & 7.-s MT may be specitied with quantities of
export products at Sl. No. 1.2 & 3 respectively.

2. Worcl 'Relevant" may be prefixed r,vith the description of import itern at Sl. No. I anc{

its quantity may be allowed as 1.05 Kgs./Kg. content in expott items at Sl. No. | &2.

Norms committee may take a vier,v . .-:
* 

' rl 'll
(S.K.Jain) 'r

Development Officer

Norms Committee l
DIPP No.12/103/2015-TSヽ V/65  datcd  15/09/2015

ヒ Olヘ
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|「 l rli l'1,

Ofice Ofthe development COmrnissioner

MicrO small&medium Entel‐ prises
MECHANICAI」 DIVIS10N

30(107)/15-Ⅳ IE

SutteCt:AA no 0710107478 datcd 20.01.15 1iDr M/ss and w」 cwdlery pvt.Ltd.

Nornls nlay bc nxcd as liDHOwsi_

O  PCi Lllllt Wci8ili oi｀ c、 ,01‐t pl・ odt:ct l■ ,ly:ヽ c incntioncd as 144 gins.

O InlPOri nlay bc all()wcd ibr 232.8k8(30■
os)

This issucs with tllc appl・ Oval o「 Dircctor(ME)fortaking vicw by NC.

(KSSOdhi)

Asst Dir(ME)

Shri Haradhan Das,FTDO,DGFT Udllyog Bhawall,Ncw De11li

O/othc DC(MsME)UO notc No 30(107)/15-ME dated 03.09.15

lη障

ゝヽ ｀'

ギ
`::: 

´

f、

11



f)|こ ∫rメε‐、76

DG「 l‐ (FTDO′ DES¨ I)
Deptt,of HI′ UC)No 3(70)/15-丁SW(B(■

(1

/

／
　
ヽ

「
ィ
ノ
（

・ダ

障、

Ministry of Heavy lndustries&Public Enterprises            ( 一
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Bangalore valves for ratification of
norms of AA no -0710107542 DT 02-02-t5

Ref: DGFT ID Note No. 01/80/50/632/AM1S/DES-I/377Dated
30-06- 15.

DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Bangalore valves. The firm's reply dated 23-05-15 has
been examined. The firm may be asked to clarify-lhe-follawing-

1. As per Column 15 of the application e$-ort item is steam
Turbine Blade while the calculation is for Compressor
Vane. The firm is to clarify the same with copy of
Advance Authorisation.

2. The firm may be asked to submit calculation of Raw
Material supported by legible dirnensional engineering
drawing.(Sl no 11 of SDL)

3. DES I may take a view in terms of exim procedure in
vogue.

The above issues with the approval of IA(KKT).

じ/B,C,Nayak
Development Officer

10-08-15

剛



Department of Industrial Policy & Promotion
(rsw)

NC Mceting dnted 15/0912015 - Case No. 7/3/80 (M/s Fenix Process Technologies Pvt.
Limited) (Adv:rnce Authorization No. 3II0065242 dnted 02.02.2015)

Reply submitted by the flnn vide their letter dated 05/081?015 has been perusecl

i,vhich is not courplete and they may be asked to submit/clarify the follor,vingr:

1. Net r,veight of export items do not match'with net weight of imporl items
contained therein e.g. net weight of export item at Sl. No. I has been

indicated as 430 Kgs. r,vhereas, net weight of irnporl items at SI. No. 1 & 2

inthis exporl item has been indicated as 465.18 Kgs. & 88.97 Kgs. (Total
554.15 Kgs.). The may be clarified and corrected.

2. Information in respect of Sl. No. 4, 5 &. I1 of Standard Det-rciency Fonnat.-
exporl product wise.

3. Total lecluiremcnt of each import iienr. export product wise, in zr tabr.rlar'

form

/6。
KJlぶち

Development Officer

Norms Committee I
DIPP No. l2ll03/2015-TSWi77 dated 15rc912015

k\r
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LIC: LUT:'1107:TM

The Director General of Foreign Trade
(DES r)
Udyog Bhavan
Maulana Azad Road
New Delhi 110 01't

Dear Sir,

September ll,2015

Advance Authorisation No 0310793788 dated ll.02.2015
Your F‖e No 01/80/050/00062/AM16                '

We are in receipt of your letter No. 01/80/050/00062/AM16/DESI/1945 dated 31.7.2015 seeking
additional information with respect to above Advance Authorisation.

ln this context, we wish to state that we are in the process of compiling the requisite data. ln
view thereof, we seek time from the Norms Committee to submit the information.

We, therefore, request you to allow submission of the requisite information by end-September,
2015.

Thanking you,

｀
1 {

Yours faithfully,

cc : The Deptt. of Heavy lndustries
Udyog Bhavan
Maulana Azad Road
New Delhi 1 10 0'l 1 臨IR
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‐1ヽ 1ヽ.1‐ | ′
11中 う|)`1・

omcc ofthc Dcvelopment Commissioner      '
Micro Small&Mcdium Entcrprises

ⅣIECHANICAL DIVIS10N
30(88)/15-ME

SuttCCt:AA no 0710107644 datcd 18.02.15 for M/s Ayaapa CNC Pvt.Ltd.

´
「 hc norllls lllav bc flxcdそ ls loHowsi―

o  ・「 hc dctails ofitcnls of cxpolt is attachcd as an:lc、 Llrc―A
●  111lpoll of Sno l 11lay bc aHo、 ved liDr 2935.68 kgs aftcr afloctillg 1 50/O rccovcry fl・ olll scrap

tind illclLISiVe ol1493 70/0、 vastage.

0  1lllpol‐ t of Sno 2 11lay bc aHo、ved ilor 20240.6 kgs aftcr ai■tctil18 1 50/O rccovcry 1lonl scrap

and incllisivc ol'537° /0、vastage.

・   Illlpol・t of Sno 3 11lay be aHo、 vcd ibr 878 63 kgs attcl・ al‐fcctil13 1 50/O rccovel‐
y fl・onl scrap

and incltlsive ol｀ 3590/0、vastagc.

●  hnpo■ of Sno 4 11lay bc aHo、 vcd fcDr 398 kgs乏11lcr aiミtctil18 1 50/O recovcry■ oin scrap and

inCILiSiVe of 269ツ 6、vastagc.

This issuc with thc approval of Dircctor(ME)

■
/■ ´

´
■|ヽ
(K.S.Sodhi)
AD(ME)

Shri Haradhan Das,FTDO、 DGFT Udhvog Bhawan,Ncw Delhi
O/othe DC(MSME)UO note No 30(88)/15-ME dated 25.08.15

い ヘヽ
PARVEEN SHARMA

酬 鰈 騨
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°
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DGIrT on tlle sr-rbject nlentiottcd

unit of exptltl product fbr eacrh
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GOVERN卜 lENT OFINE,IA

せ卸Rご資、ョ■Tゴずf¬計
ゴメloЧ

酬Ы中
磐騨ぶ習Ⅷ 器∬′li:il:i::|

DEPAR「MENT OF ELE¶
脳 滋 悧 .dcit卜go`n

燎 ul

No.."..¨。17(29)/2015-11)H｀ ｀
/

Cop).lo:

Shri Haradhan Das

i'11)()

o/O DG17・ l｀

tid)'og 13hava11

Nc、、1)c11li

_||ン,「
/「

liシ ギヽ'Iい
｀

 `   、 ヽヽ

一

赫

6オ.■.命.…
→無爺-110003

Yours taithfullY
'l\
tt tttt\''l '-'t'i. 1.'

(Asha Nangia)
Director

\,1/s. r\ttLtctltt l)roccss Cotrtrtll Pvt' I-tcl'

401-+0+. (;crnstat Complex. 4tl' ltlot'r

I{aurchaudm l-unc lixt' Neu' L-inking lload

Klchpada. Malda( W )- i\4umbai' ivl'S'

Sub:-Aplllicationtbrratillcati()tlot'ttortustll-"\t1r'rtt'tcc
t q.:.:O I -5 lbr export ol'"Poitlt Gas Detector'

r)r ...- ...-r'.,. r.r.,n,r rrrrrliettintl recciYCd trOilr tliC O/O thc
l'lg.t)u lLlll lL, -rvL.r 

!'t'i/r'v!'r'! '

aLrove.

2. yo* are reqllested to pro'ide the lbrioivi.g i,tor,ratioll to enatrle turther processing of

t[re proposal.

i) Dctails of erPort Product
ii) Quurtity of in"tport item required to ulanuf-acture one

cxport item seParatelY

iiilcomposition of each set fbr export itern at Sl' No' 2&4

iv) Wastage clainled in manufacturing process

v) Justification of r'vastage

ui) Dor.t,ic value addition doue ou ir-nport items

wrt.DGF′ T｀ II)NotC No.01/80/0'0/52/AM16/1)ES-1/137

dated 8.5.2015

%

ELECTRONICS NIKETAN
6,C.G.0.COMPLEX
NEヽV DELHl-1:0003
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No.46011/79/2010‐ PC.H

Government oflndia

Ministry of Chelnicals&Fertilizers

Depaltment of Chemicals&Petrocheinicals

′ヽ:こ
j ttハき、¬8
′

Room No.223. A Wing'

Shastri Bharvan. Nerv Delhi-l l0 001

Dated the 24tl' August. 2015

Name of irnport ltem(s) Qty. in kgs.

閂  .

(0.P・ Shafha)

Joint lndustrial Adviser

Tel:011‐23071442

Telefax:011‐ 23071187

Email:ol■ sharmaの nic.in

OFF.ICE MEMORANDUM

艶 b悧
1窮 }器 llKb鮮 出

都

"曇

選 薔 猟 聾 i:e‖

嘱 S髄〔帯

advanCe licence(Licence No.0410160

Thc undersigned is directed to retr to DGFT U.0.No.01/80/050/641/AM‐
15/DES―

1/1941 dated 23.03.2015 for、 varded an application br isstle of advance licence fronl 
Ⅳ1/s.

耐郡h綸晏点鮮輔爵 襲Petrochelllicals and thc fb‖ o、villg norills 〔

application:―

Nanre of Export ltenr(s)

This has approval of tl're competent authority'

Shri PradYumdn Das.

Foreign Trade DeveloPment Officer'

Directorate General of Foreign Trade'

DePartlnent of Commerce,

Ministry of Commerce and Industry'

UdYog Bharvan' Nerv Delhi
Fas: 2306 2225 123061613

,/,'t ,/
-(>' ..

6,$1tirr .r5

.t,, \v\

ヒ0ヽη
PARVEEN SHARMA

瓢Ml儲 :締

Hydrophobic Intraocular Lens

(semi finished)

σ
●

‐
´ヽ ftyO,',cpniti. AcrYlic blank

C126 HydroPhitic AcrYlic

absorbing and clinical qga!ity-

1.10

Piarrond toot (uPto 4% of
FOB value)

o.000175



9115120i5 https://mail.gov.in/iwc_static/layou/shell html?lang=en&3.0.1.0.0_15051217 .l

-> \riD i F'';
Subject: Fwd: Requestforgrantof extension -AdvanceAuthorisation No. Date: 15/09/1503.27PM' - 

!,r 
'1 i-1 ) r 

' -

0710107705 dated 25.02.15. From: parveen sharma.prru"En.ipni..in, 
)

To: Haradhan Das <haradhan.das@nic"in>

ReqLrest for grant of extension - Advance Authorisa... (483k8) Extension Letter.pdf (355kB)

Original Message Request for grant of extension - Advance Authorisation No. 0710107705 dated 25 .02.15..em|

Subject:Request for grant of extension - Advance Authorisation No. 0710107705 dated 25 .02.15.
From: Pavan Salikar <pavansalikar@dynamatics.net>
Date. Tue, '15 Sep 2015 1512:23 +0530
To: "parveen.s@nic.in"<parveen.s@nic.in>
Cc: "kanwalinder.sodhi@nic.in" <kanwalinder.sodhi@nic.in>, Alok K <alok.k@dynamatics.net>

Dear Parveen Sharma Sir,

Reference is made to DGFT letter No. F.No.O1/80/050/00642/AM15/DES-l/1067 dated 24l}l2o15 forAdvance
Authorisation No. 0710107705 dated 25 .02.15.

We would requestgranting of extension to the submission details and data. ln this regard please find ourrequestletter
attached giving reasons.

Tl-.o h^r.l 
^^^\.^fiho 

laHa-ot.rI A. ,^t;,,^"^! t-.,, ,.-^s^- |J. !rs,-!!u, r,rJ,i vu uciltCleu iu yUtri OIITOC ijy OLll lgp.

Kindly oblige.

Regards

Wg Cdr Pavan Satikar (Retd)

Disclaimer

This e-mail message contains confidential, proprietary or legally privileged information. It should not be used byanyone who is not the original intended recipient. lf you hav6 erroneouJly received this message, please deleteit immediately and notify the sender. Any content oittris message and its attachments that does not relate tothe official business of Dynan-ratic Technologies Limitecl or its subsidiaries must be taken not to have been sentor endorsed by Dynamatic Technologies Limited. Email communications are not private and no warranty ismade that e-mail communications are timely, secure or free from computer virus or other defect. DynamaticTechnologies Limited is not responsible for any loss or damage arising in any way fronr its use.

k,\^
PARVEEN SHARMA
Dv. Director General

Directorale General of ForeignTrade
Ministry of Commerce & lndustry

Udyog Bhawan, New Delhi-11

htpsi〃 mjlgoviMwc」蛍al c/1ayoじ yshdl htnliaang=ёn&3010叱 15051217

′ヽ ヘ`
ヽ

|｀サ |
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Office of the Development Conlmissioner 1 !

Micro srnall& mediunl Enterprises

MECIIANICAL DIVISION

30( r2syl s-ME

Subject: AA 0710107755 datccl05.03.l5 in rcspect of M/s Zerith Precisiott Pvt Ltd

The fbltorving infbrmation is reqttired ll'om tltc trnit:-

Detailecl tecftlical clrawing with ciiurension ol- eaclt export product, catalogttc, il any rnay

also bc firrnished.
Weight oleaclt cxpon prodttct.

IJlank sizc of irnport prodtrct.

Detailcci calculatiop as to horv tftc quairtity ol- raw ntatcrial proposcd lbr imporl has been

arrived at, inclucling the uct rvcight ol cortrponeltts to bc Inanulhctttred ottt ol these

ipported materials, rvastages clairled at eaclt stage ol tnanttfactltring lvith cornplete

justification ancl suppotled by doctrmentary evidence/drarving'

This issue rvith the approval of Director (ME) fbr taking a vierv by NC.

(K.S.Sodhi)
AD(ME)

鴫lη
PARVEEN SHARMA

l峨驚i翻静

イ

0/o The DC(MSME)ID notc no 30(125)/15-ME datcd 09.09.15
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting datecl l5/09/2015 - Case No. 55/3/80 (M/s Goa Thermostatic Instruments

Pvt. Limitetl) (Advance Authorization No. 171000606{ dated 11.03'2015)

Information submittecl by the t-rmr vicle their letter dated 1910812015 is

inconplete ancl they tnay be askecl to submit the tbllowing intbnnation:

l. Weight of components to be manr.rthctured out of imported ralv materials at SI. No' 1

& 2 alongwith the clralving of the components with their dimensions.

Norms committee may take a vie'uv

(,-.",-9j

-l
ij llrr

(S. K. Jain)
Development C)fficer

Ｃ

●
１
１
‐
‐
、
、

　́
・́ゝ

Norms Committee I
Dtpp xo. 121C3DAL5-TSW/106 dated 151092415

Nrt;,\1
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ofrlce ofthe development Cominissionel・

Micro snlaH&Inedil111l Enterprises

MECHANICAL DIVIS10N

\;'o-,1, !c:".\ 
-'

3O(eeyrs-ME

Subject: AA 071 0107791dated 12.03. [5 in respect of M/s Zenith Precision Pvt Ltd

The fbllowing infonnation is required ,:,-r] 
1!c 

ynit:-

Detailed technical drawing'rvith dirnension ol'each exporl product, catalogue, if any rnay

also be tirrnished.
Weight ol'cach expoft product.

Blank size of import product.

Detailed calculation as to how the quantity of raw material proposed for import has been

arrived at, including the net weight of components to be manufactured out of these

imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME) for taking view by NC.

(K.S.Sodhi)
AD(ME)

Sh H.Das,FTDO,DGF 「́ .Udhvog Bhawan、 Ncw Dclhi
O/o DC,MSME UO No30(99)/15-ME dated 01.09.15

いヽヽ
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omcc oftllc developmcnt Collllllissioner

Micro sillaH`%nlcdilHll Enterpriscs

ⅣIECHANICAI」 DIVIS10N

30(57yl s-ME

Subject: AA No. 3 I 10065330 dated 13.03.15 in respect of M/s York 'fransport

E,quiprrent (lndia) Pvt. Ltd.

Norurs ntay bc Ilxed as firllorvs:-

. , Weight of the e.rpofl product may be tucntioned as 493 kg.

r Inrpoft nray be allorved lbr 888i0 kg inclusive ol 3.3oh wastage after affecting 20Yo

recovery lbr scrap.

This issues rvith thc approval of Dircctor (ME)

■
⌒
)｀ 計、

(K.S.Sodhi)
AD(ME)

Shri Haradhan Das.FTDO、 DGFT Udvog Bhawan New Dclhi

O/ol｀ hc DC(MSME)ID notc no 30(57)/15-ME dated 15.09.15

ト



II雹|れ,オ
OFFICE OF THE DEVELOPMENT COMMISS10NER
ⅣIICRO SMALL&MEDIUM ENTREPRISES
ⅣIECHANICAL DIVISION

30(122)/15-ME

suacct:Advance Licensc No 0410160288 dated 17.03.15 in respect of M/S New

Tech lndustrics

The fo1lowillg inforillation is rcqLlirCd befbre 1lorins can bc nxedi_

Wcight of each expolt prodllct.

Wcight ofilnpon prodllct.

Detailcd calctllation as to hO、v the qLlantity of ra、
v material proposed br impolt has been

W胤『温麗
g鳳
思I誡∫ifT霧鷺鶉鮮‖ytlギ鳳害X

攪1計[尉llll滞:誦1ユ1:帯翼17獄l留脳lli・ dttК耐.Rrmわ d山 .

This issucs with thc approval of Dircctor(ME)for taking宙
ew by NC.

/ .´

(K S Sodhi)
AD(ME)

9瑯o/O The DC(MSME)uo note n(

恥|へ′   ヽ
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OFFICE OF THE DEVELOPMENT COMMISSIONER
Ⅳ【ICRO SPIALL&MEDIUM ENTREPRISES
MECHANICAL DIVISION

30(l26yls-ME

Strbject: AA No 04101 60325 datecl 20.03.15 in respect of M/s New Tech

Industrics

The follorving infbnnation is required before norms can be fixed:-

Weight of each exPort Product'
Weight of imPort Product.

Detailed calculatio, as to how the quantity of raw material proposed for imporl has been

arrived at. including the net weight of components to^be manufactured out of these

irnported materials, nuor,ug., clalmecl u, 
"u"h 

stage of .manufacturing 
with complete

i urlin.ution and supporled 
-by 

documentary evidence/drawing'

weight given in the drawingand tliat given in Annexure-33 is different' Firm to clarify'

This issues with the approval of Director (ME) for taking view by NC'

(K.S.SOdhi)
AD(ME)

彬

o/O Thc DC(MSME)uo notC裏蕩0(126)/15-ME dated 09.09.15



Department of Industrial Policy & Promotion
(rsw)

NC Meeting clatecl 1510912015 - Case No. 18/3/80 (M/s ISGEC Heavy Engineering

Limited) (Advance Authorization No. 0510393706 dated 24.03-2015)

Advance Authorisation ntAv be ratified as ttnder:

1. Net Fabricatecl u,eights or.*Oon iterns at Sl. No. 1.2 &3 may be specified as 63.5 MT-

49 MT & 58 MT respectively.
2. Word "Relevant" may be pret-rxed r,vith the descriptions of import items at Sl. No. | & 2.

i. Quantity of irnport item at Sl. No. I may be allorved as 1.0417 Kgs/Kg. content in the

export product at Sl. No. 1 as claimed by the firrn.
4. Qiantity of import item at Sl. No.2 may be allor,ved as 1.0417 Kgs/Kg. content in the

export products at Sl. No. 2 & 3 as claimed by the firm.
5. Qgaltities of import items at Sl. No. 3 to 10 (Welding consumables) may be allowed as

applied tbr i.e.5000 Kgs.,4500 Kgs.. 1000 Kgs." 1500 Kgs.,6500 Kgs., 1500 Kgs-.

1500 Kgs., & i000 Kgs. respectively.

Norms Committee trtav take a view.
 `  `ダ 1ヽ 1`1

(S.K.Jain)
Development Offlcer

Norms Committee I
DIPP No.12/103/2015-TSW/116 dated 15/09/2015

陥 ヽ
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OFFICE OF THE DEVELOPMENTCOⅣ IPIISS10NER
ⅣIICRO SMALL&MEDIUM ENTREPRISES
MECHANICAL DIVISION

30(87)/15-ME

Subject:AA no 0510393725 dtd 25.03.15 in rcspect of M/s Chcmico Synthetics

Ltd.

NollllS lllay bc ixcd as lbHows:―

o  lnlport rnay be a1lo、 ved,as applied,inclusive of 70/0、 vastage.

This issucs with the approval of Director(ME)brtaking vicw by NC.

(K.S Sodhi)
AD(ME)

Shri Haradllan Das,FTDO.DGFT Udvog Bhawan New Delhi
O/o Thc DC(MSME)UO notC no 30(87)/15-ME datcd 25 08.15

い ヘヽ

′
ノ

一

ヽ
ヽ
ノ



Offlce ofthe development COmmissioner

Micro small&mcdium Enterprises

ⅣIECHANICAL DIVIS10N

|:t_´―

=|や“

ン
ル

30(90)/15-ME

Subject: AA no 0710107916 dated 25.03.15 of M/s Marzoli Textile machinery
Manufacturers Pvt ltd.

Norms may be fixed as fbllorvs :-

o Import ntay be allorved on net to net basis rvith NIL rvastage and accountability
clause.

This issues with the approval of Direcror (ME) for taking view by NC.

(K.S.Sodhi)
AD(ME)

…

n Das,FTDO,DGFT.UdlyttBhawan3企 feW Dc11li
O/o DC,MSME UO No30(90)/1牛ME datcd 25.08.15





〆
＞

　

“
´

´
み

”′
‐
‐」‐

イ

ー

、
　
　
　
″

う

）′

ヽ

Ministry of Heavy Industries & Public Enterprises

DePartment of HeavY IndustrY
TSW(B) Section

Subject: Application of M/S Promac Engineering Limited for

ratification of nort'rts of AA no 0710107942 dt 26-03-15'

DES-I, DGFT nray kindly refer to the above mentioned licence of

M/S pronrac Engin""rinb Limitecl. The firnr has replied vide their

letter of dated 31'07.15'
The rranur,acturing process invorves punching of steel

cord belt by punching machine with punch & die for required

holes for assernbly of Buckets with bolts' Nuts & Washers and

wastage arises from the holes are very mutch negligible'

The CIF value of import is said to be t:Z-5'eO'530/ & fob

Value of export Rs 1-,11,46,53-0'95/- It is n6fknown how such

"";i;;";ir"-iaaifbn 
nur'feen-5chievecl when there not anv

majormanufacturingproCess&thereisnoindigenousinputsas
puiinforrnation at column 17 of application'

The firm inay ih"'"fo'e be'asked to submit the detail

manufacturing process with r'veight balance ( sl no 5 of SDL') to

examine the request'

The above issues with the approval of IA(KKT)'

Deptt. of HI, UO 面 120)2015-TSVV(B)

)l^,,,,I
(-'..

t .'

B.C.NaYak
DeveloPment Officer

28-08- 1 5

dated
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30(104)/15-ME

Subject: AA07l0l01937 ilated26.03.l5 inrespectof M/sZenithprecisionpvtLtd

As per docurne,ts provided by unit, the norms may be fixed as fbllorvs:-

S'no I of items of import may be allorved for 670.35 kg inclusive of l4B% rvastage after
affecling 150% recovery for scrap.
S:flo 

? 
ol'items of irnport may be allowed tbr2081.68 kg inclusive of 7l.lyowastage afrer

al'fccting l50% recovcry for scrap.
S^f]o i of items of imporl rnay be allowecl for 892. 149 kg inclusive of 75.1% wasrage after
afl'ecting l5oZ recovery for scrap.

This issues with the approval of Director (ME) for taking vicrv by NC.

(K.S.Sodhi)
AD(ME)

Dellli

O/o DC, MSME UO No 30(l04yl5-ME dated 01.09.15

臨ヒ
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Office of the Development Commissioner ' 
r'- 

' r';' i " -

lvlicro Small & Mediurn Enterprises
MECTIANICAL DIVISION

30(11s)/1s-ME

Subject: AA no 0410160379 dated 01.04.15 fbr M/s Interpump Hydraulics India
Pvt Ltd.

The fbllorvin-rl information is requircd:-
Detailed technical drarving with dimension ol'each expoft product, catalogue, if any may

also be firrnished.
Weight of eacl'r expoft product.

Blank size of each item of imporl.
Detailed calculation as to holv the quantity ol'ralv material proposed for import has been

arrived at. including thc net weight of comporrents to bc manufactured out of these

imported nraterials, tvastages clairned at each stage of uranttfactttring rvith complete
justilication and supported by documentary evidence/drawing.

Firm to clarify the nomenclature used to describe the export product.

This issuc u,i1h thc approval of Dircctor (ME)

″
′

　

′

(K S Sodhi)
Asst Dir (ME)

Shl・iH Das.FTDO.DGFT Udhvog Bhawan
O/o the DC(MSME) Uo note no 30(115y15-ME dt 09.09.15

A\\ \
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ofnce oftlle developnlent Col■ nlissioner

Micro sinaH&llleditllll Elltcrpriscs
pllECHANICAI」 DIVISION
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30(102)/15-ME

Subject: n A 07101 08298 dated 01.06. l5 in respect of M/s Zenith Precision Pvt Ltd

The fbllorving infbrmation is recluired from the unit:-

Detailed technical drawing lvith dirnension of each export product, catalogue, if any may
also be firrnished.
Weight ol'each expofl product.
Blank sizc of irlport product.
Detailed calculation as to horv the quantity ol'raw material proposed fbr import has been

arrived at, including the net weight of components to be uranufactured out of these

imporled materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documeutary evidence/drawing.

This issues rvitl-r the approval ot'Director (ME) for taking view by NC.

Sh H.Das、 FTDO、 DGFT,Udhvott Bllawan,New Dclhi
O/o DC,MSME UO No30(102)/15-ME dated 01.09.15
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Oflice ofthe Development Commissioner

Micro Small&Medium Enterpriscs

MECHANICAL DIVIS10N

V     ´

/′      ・:

30(114)/15-ME

SuttCCti AA no 0410160639 datcd 05 06.15 for M/s lntcrpump Hydraulics lndia

PVt Iン td●

'l'he fbllorving intbruration is rcquired:-
Detailed technical drarving with dimension of each cxport product. cataloguc, if any may

also be firmished.
Weight ol'each exporl product.

Blank size ol'each item ol intpotl.
Detaited calculation as to horv the quantity of raw material proposed for imporl has been

arrived at. including the net lvcight of cornponents to be manufhctured out of these

imported rnaterials, rvastages clain'red at each stage of manufacturing with complete
justification and supported by documcntary evidence/drawing.

This issue with the approval of Director (ME)

0/othc DC(MSME)Uo note n0 30(H4)/15-ME dt07.09.15
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1:、
omcc ofthc Dcvclopment Commissioncr
Ⅳlicro Sinall&Ⅳ Iedium Enterprises

ⅣIECHANICAL DIVIS10N
30(H6)/15-ME

Strbject: AA no 0410160643 dated 01.04.15 fbr M/s Interpump Hydraulics India

Pvt Ltd.

'l'he lbllorving inlbrmatiott is requircd:-

Detailed techpical ctrarving rvith dimcnsion of eaclt exporl product, catalogue, if any may

also be firrnished.

Weight of each exporl product.

Blank sizc oleach item of imporl.

Detailed calculation as to ho,,v the quantity of ralv material proposed lor import has been

arrived at. including the net wcight of components to be manufactured out oi these

irnpofted rnaterials, wastages claimecl at each stage of nlanuf'acturing with complete

jtrsiitication attcl suppofted by documentary evidence/drawing'

Size ancl specification including grade, composition' range, thickness etc of the items

proposed tbr import.

This issue rvith the approval of Director (ME)

(K S Sodhi)
Asst Dir(ME)

Shri H.Das、 FTDO、 DGFT Udhvog Bhawan
O/Othe DC(MSME)Uo note n0 30(H6)/15-ME dt09.09.15

岬雉
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ザJ疇
Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Thermax Limited for ratification of norms
of AA no- 3110065498dt ZZ-01-|Qti

ク〔 |〕

licenses of
this Office

The total
in the AA.

DES-I, DGFT may kindly refer to the above mentioned
M/S Thermax Limited. Based on the information submitted
recommends the following.
1XB5 TPH atmospheric fluidized bed boiler- 1 number.
export weight is 224.7 MT &the same may be incorporated
Import
The firm has given the calculation indicating specific use in the
manufacture of end product.

The above issues with the approval of IA(KKT).

DGFT. FTDO, NC-I
Deptt. of HI, UO No 3(146)lrs-rsw( B)

B.C. Nayak
Development Officer

19-08-1s

dated

r:i" --"-\. i-Jr" /'/'
-.-t.\ )'-/t\

5Y\)"'r\ '\'' //<\-\ '

tt<,\r

Item
no

Item Recommendation

lto 5 Relevant
Steel
pipes/tubes

As per S No 2t of C-1742

6 Components Under GN-4 with accountabilitv clause.
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0flicc Ofthc Dcvc10pment cOmmissiOncr

MicrO slllall aじ Meditllll Enterpriscs

IPIECHANICAl」 DIVIs10N
30(19)/2013-ME

Subjcct:AA no 0710094700 dated o8.4.2013,in rcspcct Of M/s Pranita Engg
SolutiOns Pvt Ltd

′
「 hc nOrnls nlay bc nxcd as it)l10、 vsi
O  Iン ist Ofpans tO bc cxpollcd is attachcd as anncxtlrc―

A.
O  InlpOrt 01'Sno 1 01｀ itcms ofilllpOrt lllay bc aHO、 vcd ibr 7400 kg alicr
aflectin3 1 50/。 rccOvcry fOr scrap.

O  111lport 01｀ sno 2 ofitcnls Ofimportrnay bc aHo、 vcd liDr 1495 kg ancr
aitccting 1 50/。 rccOvcry ibr scrap.

O  InlpOrt 01l Sno 3 ofitcllls 01｀
inlpOrtinay be a110wcd ibr 1638 kg a■ er

aliibcting 50/。 rccOvcry 10r scrap

This issue with the approva1 0f DirectOr(ME)

/ 1/ン

~´ ι
/f tll

(K.S.SOdhi)
AD(ME)

0/othc DC(MsME)Uo notc N0 30(19)/13-ME datcdil o9.15

鴫、1



PART D PART NO
lmport

allowed 0/。 LIC Qty in
画
ｉｇｈｔ

Ｅｘ

Ｗｅ

BOLT

A242251
8920000

6584 855000 168 0689464
BUSH A535108e 2634 855000 （ｂ 0275786
BUSH A5351084 2634 855000 ０^ 0275786
BRACKET A925223C 3533 31450 672 2688
PIN A925226C 8779 865000 つ

‘
，
′
６ 0919286

F TTING A9252276 9803 289000 168 252
FITTING A925227C 9803 289000 168 252
PI N A9252482 8194 855000 672 0858
SLIDER A9252482 103828 ０^ 190 672 4491003
EXTRUS( A925268∈ 2412 21250 168 198912
GUIGNOL D212108G 2159 267143 84 0588
GUIGNOL D242108〔 2159 267143 84 0588
GLISSIER D925100〔 47023 833000 （ｂ６^０^ 504
FERRURE D925100〔 37401 1249242 84 2772
FERRURE D925400〔 37401 1249242 84 2772
FERRURE D925100∠ 573050 2522362 ′

ヽ 2185243
FERRURE D925100Z 573050 2522362 84 2185243
AFT RA L D925101( 82577 7792 336 76608
FWD RAI D925101〔 70503 8720 336 64848
TEE D9251011 5661 15013 ０^ 49224
ANGLE FI D9251012 7177 612000 336 1008
ANGLE St D9251021 29428 5582 208 27872
ANGLE BF D9251022 14371 23375 104 11648
EXTRUSK D925102` 15907 30731 104 42168

CHANNEL D925102[ 5199 24969 つ
４ 416

CHANNEL D925102〔 5058 56895 う
‘ 3224

CHANNEL D925102〔 5058 56895 つ
４
Ｅ
Ｊ 3224

ANGLE BF D925102( 2945 43260 104 26

ANGLE F「 D9251032 9,668 2622 168 893256
EXTRUS( D925103Z 8985 62076 168 5544
ANGLE F「 D925103( 25375 14424 672 22176

ANGLE F「 D925103〔 27751 3241 168 2688
F XAT10N D925404〔 34217 1597292 84 2016
VO LE D925104〔 643419 977324 84 59724
VO LE D925104〔 643419 977324 84 59724

VOILE D925104〔 643419 977321 84 59724

VOILE D925104[ 643419 977321 84 59724

VOILE D925104[ 643419 977321 84 59724

VOILE D925104〔 643419 977321 84 59724
VOILE US D925104〔 817954 967714 84 76608
VOILE US D925104〔 817954 967714 84 76608

PLATINE D925104[ 234410 202013 84 77616 鴫 lη
PARVEEN SHARMA

I蹄



PLATIN匿 D925104〔 232954 200136 84 77616

ERR∪ D9251047 129898 673200 672 168

FINGttR

D925105
0320000

1498313 855000 1008 1568914

Fl丁丁lNG E D925105〔 425326 1430 1008 419328

CROSS B D925107〔 18808 47309 ＾
υ 12768

TEE D925107( 4490 142955 168 1 848

TEE D925108( 4742 34405 168 3528

TEE D925110( 5557 32300 168 42

POST― Fヽ D925115( 212209 2695 504 20664

POS丁 ―Fヽ D925115( 212209 2695 504 20664

POStt CE D925125Z 35447 170506 52 13104

FORWAR D925161〔 35447 170506 52 13104

B∪SHING

D925164
9920000

7023 855000 336 0735429

ANGLE FI D925171〔 68562 17815 168 581952

BOX SttR D925176ラ 49076 24306 168 3948

購lλ
PARVEEN SHARMA

憮締i欄紺
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oio THE DEVELOPMENT COMMTSSIoNER (MSME)
(CHEMICAL DIVISION)

7th floor. A Wing. Nirman Bharvan.
New Delhi-110108

.lilieugust, 2015

OFFICE iVIEMORANDOM

Subject : Revision/amendment of norms to M/s Y-fec India Ltd Gurg:ron-reg.

Please ref-er to U.O. ID.No. 0l/80/0501002391AMI5/DES-I/593 &594 dated 03/0812015

on the subject mentioned above.

In this context. it is to inform that this office. vide letter No. 23(13)/2014-chen-r. dated

31.03.2015, has requested clarification from the applicant finn and a copy was endorsed to you

for information but so far no collullunication has been received from the unit. Theretbre. it is not

,:t*:," ,g: 
1ny 

ulrl.ndllent_rn our T1lre =_:gry,..raair!--

This issue is with the approval of competent authority. ;ll
l!

) - tt
'4)cr/t*-' '''-:rrllllts

(J.P.Pathak)

Asstt. Director (Chem.)

ヽ

、   Shri Hardhan Das,

Foreign Trade Development Officer,
Ministry of Commerce & lndustry,
Directorate General of Foreign Trade,
(DES-I Section)

R.No. 40-1,4'h floor,
Udyog Bhavan, Nerv Delhi.

賠Oh



Department of Heav)'IndllStr).

TSヽV(3)SectiOn
F‖ e No3/10/2014

|、 L t‐ '|
~|、
111´ 't tt,

Datcd 14/9/2015

Ref: AA No 0710099590 Dated t3/1,L/2013, M/s Licra Green Bangatore
Export Product: Screens for printing photo voltaic Cells -0.35 and 0.45m2
in

ltern 2to 6 as per c-1647.

丁his has the approva1 0fJS(RKS)

・   ,` 、 ,ヽ,

|)11 ｀
||｀ t_

DvDGFT,DES― :

t'て:  '1 1´  i:  ′l l '

(K.K.Tiwari)

lndustrial Adviser

SI.No. Items Qty recommended
1′ 7′ 8 S.Steel wire cloth of relevant

mesh
L.3O m2/m2 content in Ep

),1011
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated 1510912015 - Case No. .A/R-70 (M/s Xytel India Pvt. Limited )
(Advance Authorization No. 3110036856 dated 02.0f .2009)

Advance Authorisation rnay be ratified as under:

1 . Net ,,veight of expor-t product may be specitied as 30 MT.
2. Quantities of import items at Sl. No. I to 39,49 to 55 &. 62 to 194 may be allowed

on net to net basis lvith accountability clause.

3. Quantities of imporl items at Sl. No. 40 to 48 & 59 may be allowed as

L0 Mtr./mtr. content in export item as claimed by the finn.
4. Quantities of import items at Sl. No. 56 to 58, 60 & 6l may be allowed as

1.0 Kg./Kg.. content in export item as claimed by the firm.

Norms committee may take a view

Norms Committee I
DIPP No.12/103/2015-TSW/70-A/R  dated 15/09/2015

r-t ltr
(S. K. Jain)

Development Officer

9・へもヽη



OfAce oftlle developlllent CollliniSSioncr

Micl・o snlaHそヽlnediulll Entcrprises

ⅣIECIIANICAL DIVISION

11ぃ 1411
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30(r 05)/ls-ME

Subject: An 056 1000453 I dated 03.02. I 5 in respect of M/s Hindustan Equipments P. Ltd

The following infbrmatiou is required fi'orn the unit:-

Detailed technical drarving r,vith dimension ol'cach exporl product, catalogue, if any may
also be furnished. Details of the export product to be provided.
Weight of each cxpoft product.
Blank size and r,vcight ol- import product.
Detailcd calcr"rlation as to horv the quantity of rarv material proposed tbr imporl has been
arrived at. including the net weight of cornponents to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

This issues with the approval of Director (ME) for taking vierv by NC.

(K.S.Sodhi)
AD(ME)

Shri Haradhan Das.FTDO.DGFT Udvog Bhawan Ncw Delhi
O/o The DC(MSME)UO notC n0 30(105)/15‐ ME dated 02.09.15

、′   `
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18{
Office of the development Conrmissioner

Micro snrall & nredium Enterprises
MECIIANICAL I)IVISION

30( l27yls-ME

Strbject: AA 05610004563 dated 24.0i.15 in respect ol-M/s Hinduslan Equipments P. t,td

Thc tbllorvine infblrnation is rccluircd liorn thc unit:-

o Dctailcd techrtical drawing r,vitlt dinrcnsion ol'cach export product, catalosue, il'any rnay
also be lirrnished. Dctails of thc e.rpon product to bc providcd.

. Weight of cach cxport product.

. Blank sizc and wcight ol'impolt procluct.
r Detailed calcttlaliott as to ho',v'thc quantity ol-ralv nratcrial proposed lbr irnport has been

arrived a1, iltcluding tlte net 'uvcight of cornponcnts to be ntanul-actured out o1'thesc
iii:poitcc i:rai:i-ials. r','r:stagus ciiiiiricii .ii cl:li sti:gc of iitiliiillilcttil'inia ',riiii colilplctc

-j 
ustificat ion and suppoft ed by clocurnentary cv idencc/drawi n_e.

This issues rvith thc approval of Director (ME) for taking vierv by NC.

` ′́  '

(K S Sodhi)
AD(ME)

Shri Haradhan Das.FTDO、 DGFT UdvΩ g Bllawall Ncw Dcllli
O/o Thc DC(MSME)UO note n0 30(127ソ 15-ME datcd H.0915

眈 oゝ


